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FROMI No. 4 

(SEE RULE 42 

GENTRAL ADMINISTRATIVE TRIBUNAL' 
GUWAHATI BFJ~CH: 

ORDER SHEET 

'Applecation NO:_--tay 
Mise Petltion No :  

Contempt petition No: 

Revie j--~ plecation NO: 

P'Ple 	 ca  U ants.— 

t s  Re s po n I a 

4v-  C .1  j Ae 	r the :;%pplecants-._ 	 0 buw~
"C< 

'14 c a t, e f or the Respondants:_ 

Noz ~~ .s 0 1 T! e Regi. stryl Date 	Liz, 	—0- Mer of the 
1 	'r 	 A 	 . - 	. 11. 

PW- v 

1tk 	
-1 20.0'.2003 	 Perused the 	 The 

application is admitted. G3.11 for the forni bij t 
C records. 

List ,, again on 4, :8.2003 for, 
, orders. L q ,$. pe 

Vice-Chair 9-n 
mb 

18.8.2003 	 Put up again on 9.9.2003 to enable 

~he respondents to filew written statement. 

Vice-Ghairman 

mb 
lych ef- Ax 
X/S 	 AW6 

JL 
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(R' G.A. 127Z2003 

I 

Present 	The Hon'ble Mr. K.V. 
Prahaladan, lvLember (A). 

List again on 24.10.2003 to 

.
enable the Resnondents to file written 

statement. 

9.9.2003 

1 2- q. 'L: ~ 0 1) 

, (7 ~ 
. 

C4`0 ~ 
07 	, 

mb 

t~7 

L ­0  1 - 

12XIX 

16.12.2003 	List on 19.1.2004 to enable 
the.respondents to file written 

statement* 

4-3,01- 

,Xb 	 V4,e- PA 
vi 

0 

Member (A) 

mb 	
0 

1.3.2004 	Two 	weeks 	further 	t ime 
allowed to the re.§pondents for 
filing written statement. List for 

orders on 23.3.04. 

/b 

4r 

+x'  

Member 
nkm 

23.3.2004 	Written statement has been 
file,d, List the matter for hear i 
on 12.04o2.004. 

Member (A) 

M. 



Not-'~ s  ~bf the Registry 	Date', 	 7 	 -T' rs 0 Ct& Z i7b L~n h 
- - - - - - - - - - 
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O.A* 127/2003 

24.1.2605 	List before thd *  next 
D -~I~ 

Ision 

Bench. 

m ember (A) 

mb 

09,03,2005 PresQnt 	The I-Ion'ble J~jstice 
l3ri G. Sivarajan, 
Vic(-~~-Ch: ~ irrqan- 

The fl-)n ll ble Mr. K.V.I-'rpj -jjada' 

,~~dmini-,t-rative nember. 

jl , (Arlmp-nt iiear-ing conc-lude(l- 	.1 , 

a  ivered in o ! ,,eh Court, kept in e 
-jjjt~ets. The a,.)p-' icatiOl" is 

o -"rt 

ljvl  i 	C h,~ rm a n ner 

rib 

I 

iL 
J 



WNW  
O.A. 127/2003 

19.05.2004' 	List on 15.6.2004 for hearing 

before the' Division 'Rench on the 

plea 	of 	counsel 	for 	the 

respondents.. 

member (A) 

mb 

1S.6,w2004 present: T he Honible Smt. Bharati Roy 
Member (J). 

The HOn'ble Shri K.V.Prahladan 
Member (A)* 

None appears for the: applicant. it 

appears from the order sheet that the 

applicant was not present on 1*3.2004* 
5f 	The applicant is appearing in person In 

J; 	 *1is mattero It is seen that counter 

+0 	 reply was filed on 23.3-2004- However s  

J~ e- Q't 	
Mr*A.K.Chaudhuri, learned Addl*C.G,*S,*C. 

s'its that he could not serve the copy 
of the same ,  upon the applicant as he~ isa,  
not attending the Court* That being the 

posItion, learned counsel for the respon-

dents Is directed to serve the copy of 

A 

	

	
the-  counter reply to the applicant by 
Registered post.. 

List the matter on 28.7-2004 for 
)LA 

hearing, Applicant shall file rejoinder. 

if any, before the next date and If the 
applicant is not present on duka that day 
the matter would be decided exparte. 

Registry is also directdd to send a 

copy of this order to the applicant by 
Registered post, 	I 

Member (A) 	 Member (i) 
bb 

25.8.12004 Present The Hontble Sri DOC Verma 
Vice-Chairman '(J).s 
The Hon'ble Sri KW.' Pra- hlav 
dan, Member (A).' 

List before the next -Division Bench; 

imber (A) 	 Vice-Chairman (J) 
nkm 
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CENTRAL ADMINISTRATIVE TT~MUNAL::: GUWAHATI BENCH. 

O.A. No.127 of 2003. 

DATE OF DECISION 09.03.2005 

ShriDebal Mazumdar. APPLICANT(S)' 

None present for the applicant. 
ADVOCATE-FORTHE 

APPLICANT(S) 

-VERSUS- 

The Union of India & Ors. 	 RESPONDENT (S) 

M,.A'.K.Chaudhuri, -Addi.C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HdN'BLE MR- JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR. KY. PRAHLADAN, ADNffNISTRATIVE-MEMBER. 

Whether Reporters of local papers maybe allowed to seethe judgr 

To be referred to'the Reporter or not ? 

Whether their Lordships wish to.see the fair copy of the judgment? 

Whether the judgment is to be circulated to the other Benches? 

Judgment delivered by Hon'ble Vice-Cbairman. 

~\Jb 
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CENTRAL ADMINISTRATIVE TRIBUNAL: GUNATAHATI BENCH. 

original Application No. 127 of 2003. 

Date of Order : This the 9 th  Day of March, 2005. 

THE HONIBLE MR JUSTICE G.SIVARAJAN, VICE CHAIRMAN 

THE HON5BLE MR KV.PRAHLADAN, ADMINISTRATIVE MEMBER 

0 

Shri Debal Majumdar, 
Son of late N.K.Majumdar, 
Asstt. Superintendent of Post Offices, HQ 
O/o the Director Postal Services, 
Agartala - 799001. 

None present for the applicant. 

- Versus - 

Union of,India, 
represented by the Secretm-Y 
to the Govt. of India, 
Ministry of Communications, 
New Delhi. 

The Member Personnel, 
O/o the Director General, 
Department of Post.% India, 
New Delhi. 

The Chief Postmaster General, 
NE.Circle, Shillong. 

The Director Postal Services~ 

Arunachal Pradesh Division, 
Itanagar. 

... Applicant 

.... Respondents 

ByShri A.K.Choudhury, AddI.C.G.S.C. 

SIVARAJAN  J. (V-Q 

The applicant Shri Debal Majumdar was an Assistant Superintenden t of 

Post Offices (HQ) under the Director of postall Services, Agartala. On 2.9.2000 

6F/ I 
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while the applicant was working as ASP(C) Itanagar he was directed to proceed to 

A.P.Seett.S.0 and reopen the- office after taking inventory of the office including 

cash & stamps since Shri Koj Tana. officiating S.P.M of the said post office 

absented from duty without handing over the charge of office. The applicant 

instead complying with the said direction issued by the Director of Postal 

'Services, Arunachal Pradesh Division, Itanagar in the communication dated 

2..8.2000 (Annexure-A) had issued a communication on the same date directing 

one Shri S.N.Gogoi O/S Mail, Itanager who was managing ~he work of BPM 

Donyipolo to maintain the skeleton service of SPM A.P.Sectt. vice Shri K.Tana 

relinquished charge and the said Gogoi was directed to continue as such till the 

SPM turned up. It was further directed that the work of BPM Donyipolo will 

remain -kept in abeyance for some days and the EDDA will sell stamps in additioti 

to his own duty. It is stated that this .  communication was issued on verbal approval 

of the DPS, Itanagar. The Director of Postal, Services - issued another 

I communication dated 10.8.2000 (vide Annexure-C) to the applicant stating that 

there was no 'approval verbal or otherwise to keep the post of BPK Donyipolo in 

abeyance and the applicant was asked to explain the misstatement. The applicant ' 

gave his explanation. However, as per communication dated 21.9.2000 

(Annexure -E) the Director of Postal Services asked the applicant to submit a 

detailed report and statement of the staff regarding the closure or otherwise of the 

A.P.Sectt. BO. The applicant submitted explanation (Annexure F & G). Later the 

Director of Postal Services issued a. memorandum of charges and statement of the 

imputations of misconduct or misbehaviour (Annexurei-H) and asked the applicant 

to file his objection,- if any, in the matter. The main charge against the applicant 

was thatthe applicant was directed. to proceed to A.P.Sectt.S.O. and re-open the 

office after taking inventory of the office including cash and stamps and he will 
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remain in-charge of the office till such an alternative arrangement is made vide 

office memo dated 2.8.2000. Shri Koj Tana was not absent on 21.8.2000 and the 

applicant relieved Shri Koj Tana on 2.8.2000 without any proper leave from 

authority. The applicant also did not carry out the investigation on the closure of 

A.P.Sectt. S.0 on the previous day and attempted to cover it up in collusion with 

Shri Koj Tana or on own initiative. The applicant did not carry out the order of the 

DPS and relieved Shri Koj Tana without authority and handed oveir"charge to an 

unauthorized person. The applicant did not maintain devotion to duty .  and violated 

the provisions of Rule 3(1) of CCS Conduct Rules, 1964. An enquiry was .  

conducted .  and later the disciplinary authority after complying with the procedural 

requirements had issued memo No.B-370 dated 10.12.2001 imposing the 

punishment of stoppage of one increment for one year when it next fall due to the 

applicant. It was also ordered that this will not have the effect of postponing his 

- future increment. Aggrieved by the said.order the applicant submitted an appeal 

before the Chief Postmaster -  General, N.E. Circle, Shillong. The said appeal'was, 

disposed of by the order dated 1.10.2002 (Annexure-P). The appellate authority 

found that the charges against the applicant has been established. He also observed 

that the allegation that the applicant was not given sufficient opportunity to access 

the relevant records is not convincing and that even if excess is given to peruse the 

personal file of Shri KqJ1 Tana that would not help the applicant in any way to 

bring further evidence against the charges. The appellate authority however 

observed that going by the applicant's past records his service was not 

unsatisfactory. Accordingly the appellate authority took a lenient view. in the 

matter and reduced the punishment of stoppage of one increment for one year to 
a 

stoppage of one increment for 6 (six) months without any cumulative effect. The. 

applicant has impugned these two orders (Annexu:re N & P) in this application. 

6/ 

,Ape 
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The respondents have filed their written statement supporting the stand 

taken by the authorities. 71bough this case was posted on many occasions the 

applicant did not appear for personal hearing. He wanted the matter to be disposed . 

of on merits. Probably this is for the reason that the pecuniary interest involved is 

very small i.e. six months increment without cumulative effect. It appears that the. 

applic&qt has also retired from service in January 2005. 

We have heard Miss Usha Das, learned Addl.C.G.S.0 appearing on behalf 

of Mr AK.Choudhury, Addl.C.G.S.C. for the respondents. We have also , given 

our anxious consideration in the matter with reference to the ~ records. Admittedly 

the Director of Postal 'Set-vices, Arunachal Pradesh Division, Itatiagar vide 

Annexure-A had requested the applicant to proceed to A.P.Sectt. S.O. and re-open 

the office after taking inventory of the office including cash & stamps and to 

remain in Icharge'of that office till alternative arrangement is made: He instead of 

complying with the said direction, on the pretext that there was verbal approval of 

the DPS, Itanagar, directed one Shri S.N.Gogoi, OJS Mail Itanagar who was 

managing the workof BPM Donyipolo to maintain the skeleton service of SPM 

A.P.Sectt. vice Shri K.Tana relinquished charge and also asked him to continue as 

such till the SPM turned up. He had further ordered that the work of BPM 

Donyipolo will remain kept in -  abeyance for some days. This act of the applicant 

according to the respondents was totally -unauthorized. Admittedly- the applicant 

did n4 strictly comply with the direction issued by the higher authority 

particularly with regard t6 the taking of inventory of the office including cash and 

stamps. There was no direction from the1igher authority for keeping the work of 

BPM Donyipolo in absyance. Non-compliance of the direction issued by higher 

authority and issuing direction. to his subordinate contrary to the, direction issued 

by the higher authority is a clear dereliction of d. uty. Ibis will tantamount to non 

5 
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devotion to duty attracting the provisions of Rule 3(1) (11) of the CCS (Conduct) 

Rules, 1964. In the instant case both the disciplinary authority and the appellate 

authority after considering all the relevant records found that the charges levelled 

against the applicant has been proved. In the background of what we have already 

stated we do not think that we will be justified in interfering with the findings of 

the authorities with regard to the charges levelled against the applicant. Though 

the. disciplinary authority had imposed the punishment of stoppage of one 

increment but it was made clear that this will not have the effect of postponing his 

ftiture increment, we find that the appellate authority has taken a very lenient view 

considering his past service and reduced the punishment to stoppage of one 

increment for six months - without cumulative effect. We & not find that the 

punishment imposed by the appellate authority is in any way disproportionate to 

the charges established or that it has got any impact on his pensionary benefits. 

In the circumstances we do not find any merit in the application and 

accordingly this application is dismissed. 

V- V$6aL__'2  ~AN 	 (G.SIVARAJAN) 
ADMINISTRATIVEMEMBER. 	 VICE CHAIRMAN 

P9 



JN TjJF, CE14T 	 TRIM~NAL GU WAJi AT, BENCH 

An applicati 
u 

r  A,  e!  SVcj t 1-b,  W. 	ofj Administrative. Tribunal Act* 19SE 

-1 	 _j 

OA NO 	
of 20003 

Title of the case.- 

Sri Debal Majunider 

va 

union.of India and others 

ZX 

In cun P,rticu 	nf (10, 	1 N 
to -  10 

0 

2 
. VerificatiOn 

11 
3. Annexuro- A 

12 
4, Armcxurc- 

'13 

5* 
vmoxurc- C 

14 
6* 

Annexurcr- D 
15 

7, 
Annexura- E 

16 t o- 	17 
Annuxu ra- 	& G 

19 18 to 
 Annexure- 

20 t®r 	21 

 
Annexurzo- 

22 
11* 

Annexure- 
23 

12. Anncxurc- 24 kv-26 
13. 

Annexurc- L 
A t o 2~1 

14 0  
Annexure-  m tc) 30 

15** 
Annexure' 	N 

to 

16* 
Amcxurc- 0 to 40 

 AMdxur,-v P 
41 

 
Annuxure- 0 _611 W i;D 

191. Annexure- R t(7 

200 Annexurc- s 

1br Of ficc usc. in Tribu~ nal 

f)CktQ 0 f filing: 

pj_, cjistr,-,It 	n No 

0 
	 REG ISTRAR 



Ot 	 f 
UN 

	

IN THE CENTRAL ADMINIS 	TRIBUNAL 
GU WMATI BENCH 

(A 

An cppliCatiOn U/S 19 of AT A c t,, 1985 

	

OA No* 	 */03 

I-T. 

6 

Shri Debal m,-duntdcr# 
S/O.Lote N.K.Majumder* 
Asstt' Supdt' qf Post Officas"Ho'  

0/0 tbe Dirccw- r Postal Services, 

Agartala -- 799001. 

Applicant 

_VS_ 

1, Union of India, 
represented by the Secretary 
to the Ministry of QDraruuni cations, 

The member Personal, 
(Y\ 	 0/0 the DiractOr General, 

Department of Pests,India, 
Now Delhi. 

ThQ Chief Postmaster Generalp 
N.E.Circloo  sbillong, 

4, The Direct*r Postal Services#  
Arunachal Praded'i Division, 
Itanagar. 

Re s-w nda nt 

PARTICULARS OP THE APPLICATION 

Particulars of the orders against uiiich this applica-
tion is maaa. 

This - lic tion is ma-de against the punishment Opp 0 
order issued by the respondent No.4 .and upheld partially by 
the respondent No. 3. 

Limitation 

The applicatic)n is filed within the limitation 

period prescribed under section No. 4 lim itation Act, . 

Contd,,,,, 



3 	 Jurisdiction 

This Hon"ble Tribunal has qDt jurisdiction in 

this matter. ,  

4e 	 Facts 

	

4,1. 	The applicant sorved as ASP Contral Sub-Divn, 

Itanagar since 28-8-97 to 12-4-01 in the Scala of 6500-200. 

.10500, Thereafter his HQ. was rJiiftod to PasiOlat ubere he 

sery ed upto 19.8-02. Than be was transferred and posted 

in the present post. Tile scale 6500-200-10500 afforded gazo. 

tted status to m WW posts in the Central GDvt. Tlio post of 

ASP in the department of Posts is regarded as Gr.-.  I B .1  no n 
ftu* 	 - P. A. 14azetted but its status is much higher than that of 

cadre J* the sma department, 

	

4.2, 	Sri Uj Tana was working as SPM A.P.., Socretaxi- 

ate #  Itanagar. His wife was &kt advanced stage and was stcq-

ing at home town Ziros 200 KM, away from Itanagar. Doctor 

gavo the expectod date of delivery on 4-8-00 and that very 

day she gava,  birth of a baby. A.P,Socrotariata is a Single 

banded P.O. He q:)plied for 15 doys.petornat-y leava uhicl-I 

was rofusad. He fall sicl on 2.8-00* submitted M/C an that 

1 0 for his ro3A'avor.. day. He visited BPS Office Zs well as I  
but that was refused. So be stopped uork on that d4y. 

4, 3* 	1 was asked vide DPS,,Itanagar Mom No.B-370 

dated 2,8,00 that the q ffice was closed and I was directed 

to reopen tijo offico *ntake inventory of office cad' otcand 

remain as Incberge of U10 9fficce ~ 

(.Xerox copy enclosed as Annexure 

	

4,4. 	That time,, my daughter took admission in College 

at Silchar but bacme balpless due to non getting of resid0n-

tial 
. 
accouriledation tbQro and decided to loava tho callago* 

w  d ay  sI  i asked bar to wait for a fa 	 pplied for 5 days EL 

vj-jicb was duly granted. But the order of the DPS amba-

rrassed me. so  I told hint t1lat I will utilisc MY -OIS MQU 

wbicb be argaed to.1 proceeded on leave as usual* 

CDntd ... 



11 	 "1,  

(3) 

4e 5o 	In pursuance of DPS,9 s memo cited above I iss- 

ued sne Homo No. B2/Staff dated - 2.8. 00 arranging in the 

Post Of SPM*  AP.SeCtte.by  01S Mail. 

Copy enclosed as Annexura-B 

4e 6o 	The WSpItanagar vide his letter No,B-_310 

dated 10,8.00j, with r0forence to my raeme cited above 

called f*r my explanation, regarding kooping the post of 
BPM _Denyipole in abeyance, He however did not deny abaut 
h is verbal approval of utilising the O/F~~ mail. 

Xerox copy anclosad as Annexara-C) 

4.70 	1 submitted my explanation vide latter No. 
B2/Staff dtd. 1.9.00* that it was a stop gzP arrangement 

and the uork of EPM Denyipolo was negligebLo. However 

otber %erks were carried out as usual, 

CDpy enclosed as Annexure-D 

4i8, 	The DPS* Itanagar vide his latter NO.B-RO 
dated 21.9.00#  asked me tD submit enquiry report regarding 

closure of the office obtaining statentant of the staff. 

Xerox copy enclosed as Arinexuro-E) 

4*  9, 	1 submitted enquiry report vida my latter No, 

B2/Staff dated 27.9.2K and 23.10.2Kr 

(Copy enclosed as AnnaxUra-F & G ) 
r 

4*10* 	The DPS char~p-shaetod me under Rula-16 of 
1~ 

C.C.S. (CCA) Rules,65 vido his Marao NO.B.370 dated 9, 10, 00 

41ich was-received by me on 25,10.00. 

(Xerox copy enclosed as Annexuro-H 

Contd, . * * * 



	

4*  11e 	Thoucib the mcnivrandura was signed,,but the impu- 
tation was not. So I refused to give reply, 

	

4*  12* 	The DPS Vida bis IvIcnAe Na.B.370 dated 6 * 119 00,, 

again cliargo-shoeted me under Rula-16. on the smo ground 

making sli4it cliange of the ararliar dbargo-sboat but did 

rot drop the earlier memo 

( yorox copy enclosed as Annexure-1) 

	

4,13o 	1 wanWd axanination of rile B-370# the PF 

of Sri Yaj Tana v~da my latter dated 3.11 * 00,,for prepare- 
vn 	 '7- 

tion of my defence g  as it was a vital dOCUMInte The DPS 

denied a~canination of the sano vide h;bs letter NO.B-370 

dabod 20-11-00. 

( Xerox copy enclosed as Amexuro-J) 

	

4, 14* 	1 wanted enquiry of the case as per GOI instruc.(  

	

. 	0' 

	

tion 	below Rule-16 in C,c.s, (CcA) ralas # 65 * vide my lattor 

datod -29-2, 01, 

Copy enclosed as Annexure-K) 

	

4* 156 	1 wanted extension of time for submission of 

defence vide my latter dated 2,12,ZK* as tbo month of Doccal.. 
bar is tba busiest rtiontli fmr inspecting Officars,but tba, DPS 

did not alow, 

CIDpy enclosed as Annexura-L) 

	

4* 16* 	1 submitted my defence statemiont dated 8,12.2K ,  

with logical argum- ants, 

( xerox copy enclosed as Annexuro-M) 

4,17, The DPS awardod the penalty of stDppage of one 

increment Vida Mont e No, B-37 0 dated 10. 12. 01. 

(Xorex copy anclosed as AmCXUrG-N 

C,3ntd****** 
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4* 18* 	1 appealed against the punisiment. to tjio (PmO 
N.E.C.Lrclo,Shillong on 4,1.02rofuting the argmtents put by 
DPSO  

Xerox copy enclosed as Annoxuro-O 

4.19* 	The appellate authority passed order vida his 
No.STAFF/109-4/02 dated 1,10.2002 reducing the punishment, 

Copy enclosed as Annoxura-P 

4; 20, 	1 submitted petition against t1le appellate order 

to the Elcmber (P) 0/0 the Director General rDeptt,of Posts,, 
Now Dolhi(tbipugh proper dbannal vide, my petition dated 

6*  110'02* 

CDpy enclosed as Annexuro--Q 

4*  21* 	As the petition was not disp5sed ef.-I submitted 
a reminder to the IvIentbor (P) on 20.1.03, alongwith t1jo copy 
of tho petition dated 6,11,02. But evon thon the some was 

not disposed of. 

CDpy enclosed ab Annexuro-R 

4,229 	The disciplinary autlierity maintained perso' nal 
grudge upon m e due to the re asons m ontionod in para 20 (a) 

(b) of the appeal*  ( Annox-O). For that it was always trying 
to - find out oxcuse, and throatend me maxW times to ta)m action. 

4*  23* 	By denying oxbibition of the PF of Shri, Koj Tana,. 
tbe disciplinary autbority denied the reasonable opportunity 

and Uicroby ttio principle of natural justica. Tb c --ppoll ato 
autberity also did not fool necessity of oxmination of th~-,t 
document, But it contained the documents so submitted by Sri 

KOj Tana and cam the statements of him -md of Sri Sushil Rai, 

EDP recorded by me in course of enquiry, It was necessary on 
part to cGnsult those statomonts for- recollection and also 

if the documents submitted by bin, wbilo he left office,boars 
my signature. So the PF was is very vital do cunt ents #  b rving 

11 	1~ 



I 

4.i4. 

- : P-(6): -  

much relation with. the defence. 

Both the disciplinary and the appellate authority asserted that I 

relieved Sri Koj Tana. But it is far from the truth. He stopped work 
submitting M/C. He admitted in his written statement that he would 
leave for his home town whether his leave was granted or not and he 
had no other alternative. I could not drag him by force to work I did 

not-  sign the documents which he deposited to the DPS office while he 
left for his home town. He left on his own. 

The disciplinary authority alleged that I engaged unauthorised person 

Le O/S Mail but his prior approval was obtained and the use of O/S 
Mail was in practice there. Prior to that he worked as SPM in three 
Sub Offices. He was frequently put in case of shortage of P.A staff at 
Itanagar and Naharlagun Even the Extra Departmental employees 
were utitised when there was short of P.A staff even in the office of the 
DPS and he never found any fault with that. Rather he. asked the SPMs 
to manage the work, by utilising EDs / Postman in case of shortage of 
Postal Assistant (P.A). So that time also his verbal approval was 
obtained. He did not deny it in his letter dated 10-8-00 (Annexure-C). 
Rather he admitted in the charge-sheet dated 9-10-00 (Annexure - H) 

(Xerox copy. of O/S Mail diary for Feb/01 enclosed as Annexure-S 
which proves he worked as P-A) 

4.26. 

4.17. 

To engage O/S Mail as SPM, is still in practice in Arunachal Pradesh. 
Shri N.K Bania, O/S Mail, Along was posted as SPM Meechuka in 
West Siang District of Arunachal Pradesh in Oct/02 and continued 
upto May/03, so far last information was received. He is likely 
continuing still now. 

The DPS who charge-sheeted me, is now serving in Manipur Division, 
Imphal. Still now he is following the practice of posting of O/S Mail in 
Sub Post Offices. He posted Sri K Vaiphai ~ O/S Mail Churachandpur 
as SPM ~Thanlon. 

Contd..... 
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in Manipur Division. 

( Xerox copy o f DPS HQ D,G. lutter No. Est (Plg)/ 
.6-4165 dated 4.3.03 to Sri R.K.B.SingLi I)PSsimpbal 
onclo sod as Annexuro-10. -r,2 

4*  28* 	1 wanted enquiry o f the c pso in torms o f GDI 

instruction (1) below Rule 16 of C. C. (CCA) Rulas,65. 

To reveal trutb,it was necessary, But.tllo BPS did not agree. 

The enquiry in Rule-16 is compulsoryif the punisbment effects 

pension. I cni on the verge of retirement and if I go on retire. 

mont now*  it will affact my pension, 

4, 29* 	Tho post of ASP is a dignified one in the Depart- 
mont of Posts. It's four stair higher than P.&Post, The Whil 

A*P,Socretaricito belongs to P,,& Cadre, The Post of Pstmastor 

Itanagar was m anned by HSG-11 Cadra which was two stair lower 

than the Post of ASP, The DPs -.1skod me to viork in a post 

manned by PA cadre and under a HSG-II in the semo statien, 

But I did not refuse for that. To discharge fatherly duty to 

my helpless daughter, I was to leave the Station r on pro-sanc- 

tioned leave. Thorofozo* I utilised the service of 01S Mail* 

on verbal approval of the DPS, the practice of %hicb is in 

vogue there. Though vorbal,but it was an approval. Many uorks 

are carried out on verbal order in the service exigency. The 

DPS did not deny the verb,-,.11 approval in subsequent papers. 

4* 30, 	The ASP is a Sub-Divisional head. lartionso ros- 
ponsibilities is. shouldered by him. He holds ium- oxecutivospos-t ,  

He is a very busy man with his vairious typos of jobs. So 

he should not be engaged othorwiso. Also it was not necessary 

to ongzago him as SpM as tbo st,-Iff position in PA cadro was 

satisfactory. The DPS Office was full staffod, So be could 

have diracbod Ono PA from his office itself to W with me 

for ro-opening the office in my presence* 

4,31. 	The DPS issued punishment order only on tho pw-k- 

that I did rxDt enquire about closure of the office by Sbr:L 

Koj Tana statod to have boon askod vido his Memo dtitod 

2,8,00 (Annexure-A), But notbing was asked about enquiry 

there, However.. the necessary vorificiLtion of casbstmpe 

I Contd.... 
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Corti fi ccatos,IPO s -Incl others ware made and a sou moto 

report was sent on that very dey itself (Aanoxura-B) 

which was*  quite sufficient for tho'purposc. It was not 

a case of froud,embezolontent or docioty. So a big report 

was not necessary. The enquiry was asked for only on 

21. -9.00 (Annexurc-E) %hich was m z-4o by no and I submi-

tted' anqui ry rope rt -on 27, 99  00 and 2 3. 10. 00 (Amoxu re 

F & G 	So it is not correct that I did not - onquirc 

the case * .. 

4., 32* 	Sri Kbj Tana left the office* submitted the 

leave application,witb madicpl certificate and rolin-

quish charge mport, personally to the DPS Office and 

returned after 25 dcys. But tbe DPS took no action against 

him. 

I 

4,339 	The -ppellate autbority did not decide the 

IL 
	

case impartic-aly and judicially- lie discussed that I 

concealed the fact that 4ri Kej Tana was dz̀ $M~ f ront 

duty upte 1500-  hours of 2.8.00 during the working Hours 

front 0900 brs. to 1400 hours that I relieved him and 

shielded him. But the fact is different. in rtry enquiry 

report dated 27,9* 00 and 23.10.00 (AnnexUr0­F&G)# I 
clearly mentioned that Sri Kej Tana appoared at -the P.04, 

at 3 P,M*  shortly before I reached tboro. Tbaut Sri Kej 

Tana in his written statement stated that be requested 

the Postmaster o Itanagar to send some body and if otber 

-wise,, be had no alternative but to leave the office, 

Jiotbor hj,'s leave was granted or not, That he submitted 

M/C on 2,8.00 and was mentally and physically unable to 

continue further, I could not drag him by force to duty, 

There is m documentary evidence that I relieved him,lf 

I bc-4 accaptrad his leave applic.-Lition * chargo report and 

m/C' ma,  forwardod to DPS OfficO countersigned by me *  

then it could have been stated that I relieved binc.Hc 

went O-A,"his own and submitted tjiose documents direct 

to DPS office, The -ppollato auti-crity over looked 

the) so points, 

ODntd,,,,.00 
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5, 	Grounds. 

5, 	Par that the respondent acted illegally -Ind 

arbitrarily in n,  on-conside ration of the cause of the 

applicant, 

5* 2* 	F3r that the respondent denied reasonable 

opportunity by refusing to exwtine the vital documents 

in tbe custody of him, 

5.3* 	libr that the rospondent (lid not aqrea to 
enguiry of the case as per GOI instruction (4) below Rule 

16 of Co C.S. (CCA) Rules* ,65.-~te revoal tIIQ fact, 

5,,4,0 	Fbr that m action was tak n,,Igainst the offi- 

cial.who remained -.*sont,,but imputed abricated charge 

against no. 

51 5, 	FOr that the Vplicant oxhausted all the Mannals 

to get justice, 

6: 	 matters not proviously filed or pending, 

7, 	Details of remedies e.)diaustcd. 

7* 1* 	Appeal was submitted to the eppelliLito rwtbority 

in due time, 

7a  4; 	Petition was subna ittad to the higher authority 

tbrou(fii tbe appellate authority.with copy to the bigber 

authority in due time, 

7 0 	Ag;,Iin copy of tbe petition was suhmitted to the 

higher autbority with M quest :EDr speedy disposal of the 

case* 

contd,,,,,,*, 



7,40 	The 111,41er authority did not dispose of the 

case within the reasonable tin o, 

Relic 

8.1, 	To diract the authority to rostore the incre. 

ment stopped. 

8 9 2* 	Any other relief as doomed fit by Hen'ble CAT. 

9, 	Interim Order, 

9.10 	To direct the authority to draw the increment 

right from now, 

101, 	The Case m ay be decided on its n, arit, 

119 	IPO 

IPO No, 

Dated 

Pcyabla of (VO Guwd-jati 

12* 	Enclosures 

As stated abOva. 

VERIFXCATION 

I* Sri DebeU MajumdarS/0,Late N,K,M0jUntdcr, 

aged 58 Years 5 months *  resident of Agartalaproviously 

employed as ASP Central Sub-Divn, now working as ASP(IiQ), 

0/0 the Director Postal Servicas,Agartala de hereby verify 

that tho-contents in the c-pplication arc true to my perso-

nal knowledge derived from records and belief and that I 

have not suppressed any material facts* 

Signed on the 	 dqr of 

two thousand tbroo 

aprL 10  --C —MT 
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DEPARTMENT OF POSt:INDIA 
0/0 THE DIRECTOR POSTAL SERVICES:ARUNACHAL PRADESH DIVN. 

ITANAGAR - 791 111. 

NO:B-370 	 Datod at Itanagar the 02.8.2000 

I - It is reported that Shri.Koj Tana .  officiating S.P.M., of A.P.Sectt.S.O. is 
absent from duty without handing over the chap of office and'the office is 
closed. 

~,.;/-Shri-D.Majumdcr, ASP(C~ JwmW is  directed t~ procow to' A.P.Sactt.S.0. 
and ro-open the office after taldng inventory of the office including cash & 
stamps. He Will remain incharge of the office till such alternative arrangement is 
mWo, And requested to submit oompli4nee roport. 

t BSINGH 
Director of Postal Services 
Arunachal Pradesh Divn. 
Itanagar - 791111. 

i - The P.m.,Itanagar H.O. for information 
211e S.P.M., A.P.SectLS.O. 

Director of PdiW Services 
Arunachal Pradesh Division 

Itanagar-791 I 11. 

V 
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AsSt. Supdt. of Post Offi Ca  

Control Sub-DiVisidn 

Itchagar-791111 

No* 132/Stof f 	 Dated at Itanagar the 2-8-200d 

On vorbal approval of *k DPS Itonognr tho following ordara 
OrO is"04  to havQ Oftoct from 3-8-2000, 

6ri S.w. GDEPi 0/5 Mail Itonogar whD is managirKj t1jo work of 
HPM DOnYiP010  will maintain -the skoliton service of spM p,*  p, Sec tt, 
vice Sri K. Tana relinquisilod chargo, Sri GO ~Pi will continua as 
SuCb till tho SPM,turns up. 

The kork gf BpM Donyi,0010 will romain kapt in aboyanco f9r 
some days. The =A will 8011 stowps in addition to 'his own du ~y. ,  

I 

Assto  Sup4tv  of Post Offico 
Control sub-Division 

Itanagar-791111 

C* PY to S. 

1# Tho DPS Itanagar w/r to his Momo No B-370 dotod 2&,8-2000, 
Sri X0j Tana was Mt.absont today but'he axprossod his - 
Inability to continua from 3-0-00. The cash/stomp/mo form 
atock and, certificates Stock oro corroct, 

2. The Postmaster Itanagar. 
3*  Sri S.N. G0 00i OIS Mail Itanagar, 
4e  The BPM Donyipolo. 

hVA-1 
I 

Asst, Supdt, of post of fica 

~,x 	 Control Sub-Division 

Itanagar-791111 
0 	.00 
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DEPARTMENT OF POST:INDLA, 
010 THE DIRECTOR OF POSTAL SERVICES: ARUNACHAL PRADESH 

ITANAGAR - 791111. 

NaB-370 	 Dated at Itanagar the 10.8.2000 

TO 

/~~ P (C), Sub Division, ItatuWr - 791111. 

Sub-- Keeping the post of BPM Donyipolo in abeyance. 

Ref- Your No. B2/Staff Dt. 02.9.2000 

No approval , verbal or otherwise was given to you 
to keep the post of BPK  Donyipolo in abeyance. In fact no mention of Donyipolo 
was made. 

Therefore you are hereby asked to explain for the 
misstatement. Hence submit your explanation within 7 (seven ) days of receipt 
of this letter, otherwise action deemed fit to the case should be taken. 

( R-K.B.SINGH ) 
Director of Postal Services 
Arunachal Pradesh Divsion 

Itanagar - 791 111 



A X K K OFFICE OF THE ASST, SUPDT. OF POST OFFICES 

Gr~NTRAL SUB-DIVISION : ITANAGAR- 791 111 

4 
No B2/Stcaff 
	 Dated cit itanag-ar the 1-9-00 

To 
The DPS 
Itanagar 	

Sub,- Keeping the post of 13PM Donyipolo in abeyance 

Ro:o:- Your letter No, B-370 dt, 1M-:0000 

The regular EDDA DonyipOlD WEIS Pdt Off duty for refusal to take 

the dual charge of BPM aml tent.porary arrangement was made in his place 
and t1jo 0 f f iciditing EDDA was M t ass ignod,  the du ty o f BPM, It was a 
stop gap arrangement and the work of BPM is cils o not mqch, However 

the sale of StOMP was m,-Ido by EDDA. 

Sd/_ 
Asst. SuPdt- Of POst Officcs 

Central sub-dn. It,-)nagar-791 ill 

I 	Ilu 
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I)EIPARTMEdNTOF POST: INDIA 
OFFICE,  OF11 11 :1 DIR]"CTOR 01,110STAL SERVICES 

ARUNACHAL PIW)ESI-1 DIVISION 
ITANAGAR - 791 111. 

NO.B-370 	 Dated at Itanagar the 21.9.2000 

TO 

ASP (C), Sub DIVII, 
V, — 

Itanagar-791 111. 

Sub:- Submission of detailed enquiry report of A.P.Sectt.S.O. 

Please refer this off-ice letter of even No. dtd 02.8.2000. 
wherein you were asked to submit the compliance report, but the same has still 
not been submitted. 	 A 	 I 

Thereforlit detailed enquiry report and statement of the 
sWIT regarding the closure or otherwise submit immediately. 

You are again asked to explain the reason for handing 
over charge to O/S Mail from Shri.Koj Tana who has 	n refused leave by this 
office. 

(-WB.SINGH) 
Director of Postal Services 
Arunachal Pradesh Division 

Itanagar-791 I 11. 
001 
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DEPARTMENT OF POSTS 
INDIA 

From 
To Asste supdt*  of Post Office Central Sul- 'Division 
	

Tho I)irOctc)r Post nj Sorvicos  
Arunach al prado - K;U 	 Sh DI vi* 

B-2/S t Q  ff 	 ItOnagar 	
sion 

'Dale"'  ItOnaVar the 27-0s6*2X 

Sub 
 E.C., 	J)ot'QilOd 

* 
report about,absO rA f Sri icoi Tan a . than spm p Soc  tt~ . 

Your iottor  Nq, B-370 dt. 2 1- -9- 0 0 
Sri D. Dokao 	

AP  Soct t Was grant06 jL plus  
to his w1fa  giving birth of jV4by  6 Sri XOJ Tana was dp-lto=' ty 100ve duo oputod tD  rol iovo  'Deka* Sri  DQk0  was duo tO r,,uno on 01.8.27  
Tana tOl-d Sri Dek, 	 ri W'il- taking Over char(jo S ri t1lat  110  caaG tO his rescue during his b .  rOguOsted him tD turn up positive, 	 ad tiM o ' and ', v on 01.8.2  JK a.  

advanced stage and  the dOctor gavo 	 wifo was al so a  the 	 t "t"nagar at 	 rl'M on 	Sri the end  Of JulY/2000 Ond Sri T'ana 	
caMo to  

to roli0vo him so,$ that 	 again roquastoa Sri but ' 	 he could be 	 I 
S"  Deka d '(1  n0 t agroo*  Th1s 	

Prosont during bis wif'ON S  hard times, 
Put Sri Tana In frustration and,porpi 1'o  OPPlied for .100vo earlier wof_ 01_8_ 2X  0 n tl)at  g 	 oxityal  

'clues t-Od fDr grznting of loavo in timo*but 	round- HO oarno~ tly bim into  bwaor  ,so or  miety.  Ho 	
it Was not granted, This fa.1 1  d

uring bor dangar Period. 	
has nano a t hor4o  to 

lOok 	aft  So h* was 	 OrY.1 b is wife: POstmastdr ItOzIagar 	 40"Ous Orld in tonsion ar4 
bc r t~D son"  "mc b0dY to ros 	 09uostod 

h070  ;rj altonnativo  but ,  tD leave the  cuO him * Otharw' so  hu CO. h0140. OUt 0,j  tor  43.,On  )o f(311 	Office koy with tl)o 
Postmastor =on 	 and 

su '='"Od M/c an 02.00. 2. tally ar4  Physical. I  ly KRAWks un 	 He 
a4lo't* co nt-inuO furthor, 

Tho rost Was  roportod V_ido  this Offic  
a M01410 of avon num  bor;'da'tod 

A statcMent h 
owith, 	

as beor, obtained 
frOn Sri KOj T L-mzl*  Which 

is onc.19 so  

Sri 2ana Stated that his wifo  
.en-j.o - 	 bi rtil 0 f 

0  daughter on 04.00-iK. ta-  Led) 

(SFS)/S"/!"' 0  PNI 1 6%$95-12.4-95-2.00 .000 pj  8,86t o  54~dt, Dt PD.It 0 OntraL Sub-Divisic)n 
I t 	19 -t i i -v 
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DEPARTMENT OF POSTS, INDIA 	 ~0 

FromAsst, Supdt, of Post Office To 
Cantral Sub-Division 	 The DPS 
'.'Artanagagar-791111 	 itanagar 

J010, B2/staff 	 1%,.Iedai Itanagar the 23-10-2K 

Closura of AP 11actt, F0 by Sri 
Koj Tana, 

Raft- Your letter No *-  B- 370 dt , 21.9-00 

Further enquiry revealed that Sri Koj Tana was absent from duty an 2.8.2K *  

As the sou=o of inf:)n-aation was not mentioned in your mCMo of dvan number 
datad 2-8-2000, enquiry ab3u# its clOsura was not made, Later 9r) it was Ng"MM' 
learnt that the telephonic infon -aatiDn was made by Sri Sushil Rai f  EDP, So he 

was askod- about the mattar and ho strcitod th- 11. Sri Tana did mt attend on that 
1~ Y'Z 

dzri. He (Rai) opand-1A the office with ona.,koys having with him,-As the SPM 

was absent#  the cuscDmars at the counter were annoyed and asked bin, several 

questiosp, So be reported tbo matter to It--Lmagar 1-40.* by whom be was advised 
to info= your office,, So he did so, Sripppoorod at Jftbx the PO at about 3 PbU 

sPortly bofora I wachod there. A statamont in this ragard has boon obticAnod 
from 3ri Rai and in anclosod horowith. 

X axtrainod thu 30 Accownt of" Sacratoriato SO aira totAr4 that thora ions 

no transaction on 2.8.2Y,*  Sri Rai sold stamps from tho advanao givon to him*' 

So thb statement of Sri Rai is authontic. 

It jzay be mentioned hare that Sri Tana I s wif a is not rasiding 
at his Jig 1tanagar but at his hom a town ziro, - 

Anstte  Supdt, of Post Ufficos 
Encip  s 	 Central Sub-Division 
As stated) 	 Itmagar-791111 

4-,;;J0  f--Tj UGP (F.q &n.6-1 PosLL.45 (SFS~S-1/Wj 0 P(4116-3-955-124-95--2.00.000 Pads. 



DEPARTMENT OF POST; INDIA 
OFFICE OF THE DIRECTOR OF POSTAL SERVICES 

ARUNACHAL PRADESH DIVISION 
iTANAGAR - 791 111. 

- .STANDARD  FORM OF  MEMORANDUM  OF CHARGE FOR MINOR 
PENALTIES. 

Rule - 16 of CCS (CCA) Rules-1965 

M11"IM10-NO. B-370 	Dated at Itanagar the 09.10.20.00 

Shri.Debal Majumder ASP(C) Sub Division,ltatiagar is hereby 
in.for.med that it is proposed to take action ugainst him' under Rule-16 of CCS 
(CCA), Rules, 1965 . A statement of the imputations of misconduct or 
mlsbeha%iour on which action is proposed to be taken as mentioned above is 
enclow.d. 

Shri.Debad Majuffider ASP(C), Sub Divn. Itanagar is hereby 
given an opportunity to take such representation as he may wish to make against 
the projx)sal. 

If Shri.Debal Majunider t~ils to submit his representation within 
10 ( tcn ) days ofreceipt of this nienioranduni it will Lx presumed that fie lids no 
representution to inake and orders will be liable to be passed against Shri.Debal 
Majumder ex-parte. 

Receipt of this memorandum should be 1;~nowledged by 
Shri.Nbal Majuinder ASP(C),Itanagar. 

Enclo:- As above. 	 7 
(R.K.B.SINGH 

Director of Postal Services 
Arunachal Pradesh Division 

Itanagar-791 i I I 
TO' 

Shri.Debal Majumder 
ASP(C),Itanagar-791 111. 
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_R ASP(Q-SUB  DIVIS-.6 iUrA~AGAR AR ACHAL PRAD ~1 - -I WNI J 

Shri-Debal Majumder ASP(C), Sub Divn. Itanag 	I ,ar was directed to proceed to A-P.Secti.S.O. and re-open ai e  o' llice afier taking inventory of the office including 
cash 

' 
and -stamps and lie will remain in-charge of the office till such an alternative 

arrangement is made vide this office memo. No. B-370 Dt. 02.8.2000, as this 
affangement was made on receipt of telephonic information from EDDAAP. 
Secn-S-O. Shri.SushJ Roy,at about 11 .1 5 a.m. on 02.8.2000 that Shri.Koj Tana 
SPM A-P-S"U.S.O. not attend duty on 02.8.2000. 

2. But Shri-D.Majumde r  on verbal approval of DPS/Itanagar ordered Shri.S.N.' 
Oogoi, O/S., Mall, Itanagar, who is managing the work of BPM, Donyipolo-to 
maintain the skeleton service of SPM A.P.Sectt. S.O. till the SPM turns up vide IV$ MCM0, No, F32/,Staff dt. 02-8.2000 andalso mentioned in the same inenlo that 
Sn'ri.Koj Tana was not absent on 02.8.'2000. but lie expressed his inabil ,  ity,  to continue from 03.8.2000. 

I 	As such Shri.Debal Majunider ASP(C), hanagar did not early oui the orde'r 
()i'this oflice and relicvcShr',K(j Tana SPM A.P.Secti.S.O, wi I o  t 	t )j 	 t 1 11 all hority and 

(A'A.V,,Scctj.,Sj ~). 1 () 111 , 1111 , 11 , tll()I.i Sed pers(111. 	 . I 

4. 	Shri.Debal Majunider ASP(C), Itanagar did not maintain devotion to duty 
and violated the provision of Rule- 3 (1) 61) of CCS Conduct Rules 1964. 

(R.K.B.SINGH) 
Director of Postal Services 

Arunachal Pradesh Division 
Itanagar-791 I 11. 

'3 



DITAR I MENT OF 1 1()ST-. INDIA 
01 -T ICE OFTI 11-:1 DIRECTOR OF POSTAL SERVICES 

)IJZUNACIIAL PRADESH DIVISION 
ITANAGAR - 791 111. 

STANDARD  FORM" OF  MEMORANDUM OF CHARGE  FOR MINOR 
PENALTIES. 

Rule -  16 of CCS (CCA) Rules-  1965 

M E WON0. B -370 	Datedat Itanagar the 06. 1 *  1.*2000 

-p 

Shii-Debal Majunider ASP(C) Sub Division,Itanagar is hereby 
iUf0MCJ that it is prorx).sed to take action against him under Rule-16 of C6S, 
(CCA), Rules, 1965. A statement of the Imputations of misconduct or 
misbc-haviour on %%hich action is proposed to be taken as niention ~d above is 
enclosed. 

2, 	 Shri.Debal Majumder ASP(C), Sub Divii. Itanagar is liereby 
givun  an oprx)riunity to take such representation as he may %vish to makeagai 'nst 
the. propisal. 

If Sh6.Debal Majunider fails to submit his representation within 
10 ( ten ) days of receipt of this memorandum it will be presumed that lie has 'no 
r0resellEatim lu make and orders will be liable to be passed against Sliri.Debal 
Majumder ex-parte. 

Receipt of this memorandum should be -nowledged by 
Shri-Debal &lajumdcrASP(C),Itanagar. 

Enclo:- As above. 

(R.K.B.SINGH) 
Director of Postal Services 

Arunachal Pradesh Division 

T 	 Maj 
mndcr 

	 Itanagar-791 111. 

ASP(C),Itanagar-791 I 11. 
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STATF]MENTOF  IMPI UATIONS  OFNIMCONDUCT OR MI.S13FHAVIOUIZ  IN 
SI 	OFTJ IECI IAIZGES  FRAM  - ED AGAINSTS11RIDI-:113AL 
MAJIJN4Dr-.R  ASP(C),ITANAGAR  ARJ  NACHAL  11RADES1  I DIVISION 

I.Shri.Debal Majuinder ASP(C), Sub DIN -ision, Itanagar was directed to proceed to 

A-P.Seett.S.O. and re-open the office afler taking inventory of the office hicluding 
cash and stanips and he will remain in charge of the office till such an aternative 
arrangenient is niade vide this office Menio.NO.13-370 Dt. 02.8.2000 as this 
arraneement was made on receipt of telephonic inforinatioil from EDDA, A.P. 
Sectt.S.O. Shn*.Sushil Roy, at about 11. 15 a.m. on 02.8.2000 that Shri.Koj Tana, 
SMA.P.Secit.S.O. not attend duty on 02.8.2000. 

.2.Shri,KqjTana 
I 
 \%as not absent on OJ..8.2000 and Shri.Debal MqjL'IIIIder,ASI"(C), 

Itanagar relieved Shri.Koj Tana on 02.8.2000 without any proper leave from - 
authority. He also did not carry out the investigation on the closure of A.P.Sectt. 
.S.(-), on the pjvvious day and attempted to cover it up In collusi(m with Miri.Ko' 
Tana or on his own initiative. 

IM such ShriAchal Majunider ASP(C),SUb DivisionItanagar did not carn,  out 
the order of tlils ofli 

' 
ce and relieve ShrI.K(.)jTana S.P.M.A.P.Seat.S.O. without 

	

;e 	erson. authority and handed over charge of A.P.Sectt.S.O. to an unauthoris5 ~( 
4-Sbn'.Debal Majumder ASP(C),,Itanagar did not maintain devoti to dut~,  and 
Mlated the provision of Rule-3(1 Xii) of CCS Conduct Rules ~65 4. 

1% 

(V.K.B.SINGH 
Director of Postal Services 

ArUlladlal Pradesh DivisIO11 

Itanag ,ar-791 I 11. 
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INDIA 
(A FICE, OF TI Il-,  DIREC 1 '01' ()F POSTAL SJ ,- RV1C1,, ,S 

ARUNACHAL PRYWE'SH MVISION 
ITANAGAR-791 I 11. 

Dated at Itaijag.ir the 20, 11.2000 

Sub Divil, s  I,,  ((, 
lumagar- 791 111. 

Sub:- Exam 1 nation of I'lle, NO.B-37'0 of tills office.  

Your LNOML Dtd. 03.11.2000 

X311 ,  mit oil offiles under Rule-16 of CCS (CCA) RL11eS 1965 procedure 
is not preheribed. 

'I'livrelbre your request to emnline the said file is n acceeded to: 

k.B.SINGH,) 
Director of Postal Sejifices 
Arumichill III-ji( ics i, 

Itanagar-791 111. 

IN'S 



TO 
The DPS 

I tana gar 

In the M-,itter of r-Illoged violation of c.,)nduct 
rules. 

90f;- Your Memo Na). B-370 dt. 9.j().Oftxjx - ax-d 6_11.00 

Ii w nt hearing o. f tho case in temi s of the pro,  visions 
laid down in CCS (CCA) Rulos/65. 

Sd/- 

D. Mcd umdar 

Dt, at Agiqrt~la 	 ASP (C) on leave 

the 02-02-J01" 

'PO 
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The Director Postal Services 
Arunachal Pradesh Division 
Itanagar. 

Sub; 	Extension of time for submission of defence statement. 

R.ef- 	Your memo No. B-370 dtd 6-11 -00. 

Sir, 

Themonth of December is the busiest- month for inspecting officers. 
As such, there may be delay in preparation of defence statement. As such, I would 
request you to give me time upto 15'h Jan/01 for submission of defence statement. 

Dated at Itanagar the 2-12-2000 

Yours faithfully, 
_t~Q_ r- 

(D.MAZUMDAR) 
ASP C 
Itanagar 

lip 
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To 

the Director Postal services 
,hzun%4cn,_4i vr,,uvan Diviulon 

In the matter of ' alleged violation -'oi' 
PxOvisiQn of Rule 3 ti) (ii) of OCS Conduct 
Rules, 1964. 

With rete;ence to Your Memo*  No,,B-370 dated 9.10-2000 and Qat6d 6-11- 2000 1 like . to submit my . defe  
. 
nce as under. 

wanted to examine th,e. J?F of iii Koi Tana for pxepazatio' 
cia f e4 ce 

	

	 I 	 a of 
at-atemenr- as it is a vital,document a& especialli - when th 'e '  

chax9e,  Is Collusion with Sxj 1~oj T' ana#, Enquiz ' 	
I 

y reports with statement 
Of Sz ,  40J '94nd dnd that of Sri Sughil Rai were submitted which 
_w6ze necessaxy to examine  fox re Collection. As the statement's we re  
in .-Single GOPiCs tnexe is no ch=Uce to find those in OtbeX places 
except in his PF#  Also it xel4tas to hia leave cAse and the d1legation , 	4 	. 	I 	 I is  ttvlt he wds xeleived by me, SO it is necessary to examine the 
dOCUAF-ats suomirted b,  ,y him while leavj~g the office. Therefore it 
Won acconvary to ox"M141b  bib  ky *.but You refused to examine the FF 
,bY me ,  I also wanted extension of time upto the middle of 'Ja'nuary/2001 
ioz well prepar ation  of 

I defence a's,,the mouth 94 December*is t 
. 
he 

busiest =Oath for inspecting officers. Put that -also 
. 
you- 

 . 
did not 

9zdnt - SO I am submitting my defence without the opportunity-CE 
examining the 2F.Of Sri Koj Tana and withinj the stipulated eziodo 

20 	In the charge sheet, it Was.stated . that Sri Koj Tana wa!s not 
granted leavej  but in the order" dated Z-8-00 no mention was n~ ade 
about the fact* but , Only that the Office was closed and the a, x do.,.% 
wda to zoodon the oftice" 

3 0'. 	40wevez Sri Tana was found available' when' I 'reached there, Tnou~oh .ha was  j  vaildblB but. he did.  not wotk on  that day. Whole  day  
he was absen t from the  ~offjc ' eo he appeared just before my'arxival, 
Ue stated th4t, hi s  wife  W' ~ in a .. 	advanced Btaqe ~ at his home , town  Ziro 
aAQ.that hex delivery datS,was 4.8. 0 4  d thez' ' 	 I 

~ 

U , 

an 	0 Was none to.look 
after her at home, Also  that he fell sick and had submitted R/ . C on 
$hat vOXY CWY itself asid would not. cont"inue 411d WOU14 1~avo for h13 
h0fd~ tQw4  wnatikez his leave wds granted or not, 

4* 	it is not the fact that Sri XOJ.Tana was releived by me, 
He went of his own 

N 



A Af 04 

4P 2. 

'ebOuyh he Was availazl e 
 at the stdtion it does n6~'*  dean the office Was open *  Me"ly 

door remaining open does not mean the office.  
10P100* He did no work that day. The door was opened by the ZDp, 6XI, Tana was not absent from the station but was absent from dut y*  

Ofhe  CorzObOxdtive statement Of EDP and my result ant- report  of . - 
OX44%imatiOu of the So Account authenticate the f.Act q  50  in  fact  t4l aftiou was cjQa0d*  

1rhe Oxder was to x'
eODen the closed PO which was carried out,*  48etoze Procooding  4 the verbal approval Of YOU*= for Utilisation 

0  t  0/9J  kiall Was obtdined. 50 the 
question  of  eng aging uuauthorised 

"O"On  coca  not dr isO at d1l. That was not the k  

60"' CO was utilised in 	
first time his 

a so* Prior to that he was allowed to xx run three 506 viz . jeijusao  Rupa and Kalaktan g  on emergent basis, 
01  course not by meeNot 

only thatq When there was acute shortage 

Of J?A  ataf  f  'at haha"agun  'a  M"Ch'APXil/2000 during My jeaVe  
P"iW4 MX he Wds XGlieved from Donyipolo under intimat

~on to you 
"d W'&$  engaged  43 J?A  "haxlagun and continued as such for long, 
'0  ODj ectiOA was raised then* If he was then not unduthorise4 ' 
now  41911)  It he may not be so, Not Only that , Sv0n now in case of anoxtage of P,& staff at Ho.,his a exvice in util ~sed*  blot only thiti, Still now tjae.j?A dqty  i  a 

being' mctnaged by P'ostman #  ED 0# icial ,  and evea by tne'nominees at the SDg , It is Within you' 
al"* 	 I . I .. . 	x knowlec~ge 

74 	YOU iLASO 04sked too SM#  to 
M44490 the work of vAB  by 

- 
Utilis ing in Cdse of shoz#%e of -staff p  -I 

do 
' 
n't like to mention tile 

Ad= of the 60 and tne sPm now*  It the . rWos 
a 

' 
ad their nominees are 

J3LOt U=uthozised persons *  then, definitely  an overseer cannot be  
" un4uthoxised person, 

Auing the time had also a'sGrious problem, my daughter 
Who-took admission in B- Ed* college# Silchdz,, was helpless there due t* lack 

Of  accommodation and as such decided to quit *  Huge  
Wcgeadituxe 4 was -inCurr ed in connecti+ 	'P I 

	- 

hex to 
I 
 iemai" 	

on with , her admission, I directed 
'A there for a week'by any means, that my leave had 

Dl--ea granted and I - Would be going Just
~ 'aftex the visit of CpMGO  

In such a situation#  I was not in a 1pogitio  b to go  and arx ,4n  g 0  
1qZ  )4eX accommodAti"i Az such your verbal, t 
Of (JIS Ruil was ootalnec4 	

0 utillse.4 the service 

90 	
1  *4 56"ing f,.;z une family ana the children, I could nL* 

1-141k IRY Qdujnter to ledvc the College and go homel 
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*(0  Sol  
Tosto I  AN . jo 

IGO 	It is not the fact that the investigation"report was 
not submitted& Also it is not true that the PO was closed on the 
previous d4y# The investigation report about closure of PO on 
2w8-00 and Tana's leaving away was submitted vide my office 
letter go *  92/fitaff dated 27-9-00 and despatched vide Invoice No 
46 dated 29.9-00 entered at serial V22. Fw4-..-e x-f*Ot-  w-J V," ........... 

6xi T*nA O & xam case was geauino *  His wife is not staying 
wita aim # but staying at his home town Zixoe She was on advdnced. 
stage and r-ne doctor gave tne EDD on 4.8-00 and thiat day itself 

*as gave bixth of a baby, There is none to look after his wife 
at bomeo  he stated that he could not ask his wife to deter-giving 

Dixth d tne cbilc'4 Out cE tension he himself fell s ~ck and 

suDmittea H/C on tnat day*  So it was not right to xefu .se  his 

leave*  Jday be thtie was shortage of staff I A&ways there is sho.rta*& 

and the ataff positioa wQs Wocog in the p4att But tim divisiondl 
office was full staffed tMa including 0/6 Plg *Zn the past in 
cAsw ol acate shortage of staff the service of Q/S Plgl w4ks 
utilised& So one could have been deputed fzoa the divi,sional 
ottice itielf, I was unnecessarily made involved in the,casee my 
office is 41so an impoxtant one and having heavy load* . 3ven then 
did not zefuse"a the order but executed it* But I did not relieve 

Uzi "J Tdnd e  lie went of his own* The provision of Rule 3 (1) (11) 

,O,t CC# Conduct Xules#  1964 Was not violdtod, I 

12 o 	Your order was to reopen the closed JPO which was executedo 

A.Ldsl I have been charged for that, Perhaps it As because of . 

some ZC-Asons Which I don 6 t like to meation now, I know You are 
Qispl"Sed With me cLnd so want to -harm me q  This is why you have 

contemplated this, I know I will'be charge sheeted further in 

future again and a9ciin e  so long I will be here and w411 be 

punishea by hook or crook* This charge sheet has been issued 

only with this motive* 

13 * 	Fxpm tne dbove discussion it is crystal clear that the 
cna ge is entirely baseless o  fabxicated#  motivated and frivolous 

4nd aesezves to be suramarily,dismissed 

0 
MAJUAD" 

ASP-Central Sub Division 
Itanagar. 791 111 

t rM 

0 
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POST: INDIA 
OFFICE OF Tl IE DIRIX -1 ,01 1  (T POSTAL SE RVK 1 ,  S 

ARUNACI II AL PRADVS1 I DlV1Si0i',j 

tj  

ITAN.ViAR-791 III 

)A 1-37w 	 1001 ME, 	 I )at cd: 10. 1 	
od, 
5-.  

"'111I.Debil NhJumAc ASP(Cctilral ) Stib Dl ,,ision Aninachal 1'r-mlesh NVIS1011 

I ci no. N,0.13 -3 7 0 61CLI 6. 1 L2000 

	

clI.3rgcSh;:cl-d lidc tills office N 	 It is itilmllcd 
Shvi.Dt:hal Xhiumdei -  ASP~ Ceillrah Sub Divisloll 	11,111,1g.11 -  waq direcled Io procciz-d 14) 

A.P.S ,,;t;Mmi1tc SO 111d ic-opzll tile office Ifier taking inventory of *  tile oflicc including Cash 
,;m] m(l lic wil limlaill III chaigi: (11* tile ollive lill '41IC-11 .111 alm-11"llivo an-aliguillvil( i4 

inath: -.1de Ildi office 'Oerno.N0.13-370 DI. 2.8.2000 as this 111,111gQ111cill %i, aq 1111de oil veceipi 
4 )f* w1uplionic ii&jimalioii hom EDDA So Sill .i.Stishil Rov at allow 11. .1111 

On 2.8.2000 !li ,,jt Shji.KqJ Tana SPNI A.P.Secrelarilic S(.) riot allcild duIv oil 2.8.2000. 

~ :1111J.oi Tana was riot allselit on 2,11-2000 and Shii-Dctml Nia.it"I"de" ASNC) 
);1lb DIf, 1w1l;jjj,.w IV1jCvlkl N1111,koi Falla on ~~ .8,2) 000 vVilhotil Itly plolm .  fi-olli. allillolity. 
I Ic ilvi (lid nol cat-ty out tile Inveshuation oil flic closill-C ot' A.P.Sect,elatiatc SO on tile 

praious day aild all ,,miptcd to co\ -cr it up in collusion \N'1(11 Shri-Koi Tailil or Oil 11 ' 0\\'11 

As sti,:h ShriDebal Maiumder ASII(C) Sub DnAtanagar did not cany Out tile 
ordcr oJ Ihis office and relieve Sliii.Koj Tatia Sj , ,N I ~xy.Secrcjarial,.; So wilbout authority ind 

bandcd to.-Vir chal ge oF A. P.Secl clial iale So to all tilvillillonsed pvl-som 

Sliji.Debal 'Majuinder ASP(C) Sub Dn. hanagar did riot maintain devotion to 
dutv and %iolated Ilic prmision of* Rule-3 (1)(ii) of CCS (COIlLct) Rules 1964, 

Slifi.Mbal NI;iJitundcr submitted Ws dei'mcc statment a0mnst tile abovc cliargcs 

,,idt: lils letter 	nil dtd 8. 12.2000. 

I hav- clieckcd tile case III detail. Shii.Debal Ma , mildcr ASP(C) llanagat %vas 

dijrcelcd.vide Ibis offli 
. 
ce LNOM-~70 dalvd 2.8.2000 io prmecd lo A.P.Sedl. 1~4) ami to 

icoly.:n Ilic office afivir taking i nvcjltoj-~ ,  of tile Office including cash and stamps, is S11 -H-Ko.1 

Tana officiali1w,  SPNI A.P.S601. SO %vIS repot'lediv li-oill (1111V willow limiding,  owl.  

~harg" 	 ~;Jiji.Dcltal Nla imittei -  vvis also .,-. of file office and tile officc was, repoi -Wdly closed. 
, 	

J 
41irecic,xi it) remaiii inelmii4c oi ' llic 011;c ,; lill swAl -Illel -milivc arraillmlient N 

SAITiAlAml N-faJujilder vide his mcino no. 11 1SIAI'diied 2.8.2000 dircclu'd 

Sbri.S.N.(Jogpi ), ;S Mail ltiniv.ar to maintaii) -1,.elcton sci -vice oFA-P-','c-cIt.S0  \icc 

Tatia i'Jinquishcd Charge. Ile lias 14,rtlier stated that Shri.Koi Tana was not abscut todav, bill 

that -Shii.KC,' Tihp cxpressed his lm-ibilitv to comilmse 11 -oin 3.8. 2-000- The CaNIV-Stat"PiKV ) 

1:01111's S(OLI... and 	stock-  alt'; Correct. ShriAXIml N'tliullidel' Was 1 -CIIIIAldcd ~ddc this 
jj-,; 7() (1,11c(I ?, 1 -9. 2 WO Io S1 111111il d domiled elly III -\.  I-epo Offic, 	

I 	
I - 1, 	aloliv will) Ille. 

slal ,~Jflcid of (Ile 	icgaidiliv me closuic or olhcl - ~\isc ol ,  A.P.SCOLSO. 	Shri.lXkll I. 
"ibiniii ~;d a repot'l vidc Ills lellel. 1w. 11 j, "Siall ,  dawd 	 'mclo"ti1w a 

-A 

(20Y., 



Q21 1) 

_-A 	
MU 

1110 said 
sell"Isombo(W 10 Iclic 

	

10k '41' 101 111.1 t 	 11w 011ik 11CIIIAlvc hill 'it Will Ijilvc 110 J 	
11 ,111i.ttCA IM,  ollicn.i.-4, lic C 	 ;1 

lie. 	Out. or 1clisioll Shjj . Kqj ' J' alla ItM 	
oj Taiw in 11-itl (10 It(); j ,(.sjlpamcr 	Z~ 	 1 	 01 d into Ilie-  c l( 	 I , 

.,Ik(I slawd 111:11 Ilo I*Qll(.)I*l aluilit thl~. jo,;mv 
his slit.vil . 	 I , 	 J ~c Lhilit',C 

	

I 	 - , 0 14) scild sollicbotlY it) 1.1 
lie 1 ,VAjkI1:SIVd I (ISIllillsk;l ,  liallagal 

I 
fit; vill 

'10 1 0. 1000 Ili 
lhi ,; olhtx IV-11cl ,  w" 

	

SO 	\~ Ilil in 	 lo 
I M )A Roy I 	 011m 

oil 
to Division ," 	Wfic ill  lli)( ~ k  r 

2.9.2000. ZLIESO did , ()I ~1 1( cjjd dwy on 2 
S1. 	A-PS ~ 

3.10,2000-1 
Airi. D. 	ullide-1,  Sib nilWd 

a  Tc 
I)()[., V , (, ,; Ili., 	N, (.), 11 24..)  j  (I' t ial cit ? 

I 	 , 	I"111 .1 	jJ171scill from I J 

lic 1 I.J14 411 1. 1m guited Ili-it 	
'It 

v,  \q 111C soulCe of ilifolvaliull I 	 t; 	I  W 
ji.s c lo.,jilre \Vas  l*joi made 	j~lojjgvvilh tit 

enquity about 	 a t c d, fliat n()., d4ted 2.8.206"). 	
usbil Rai recordcd by him. Sbli-S.Ilglill Rai has'st 

	

jon,viWed fluc stitement of Shri.-S 	 S116.1,  6T,111a Came to post 

did WA %;U 111C 10 ofi
lct: . I-IQ has,  u 

Will of ASK 3 1 1\1 before -111  
Ito did2 l lot velicve, as 

	

tit his delence stille 	 N~ its I lot I ght to 

Shii. 
. 
Koj Tana, but II)at lic wi;All On his u\v"- 

I Ic has '11SP 

aild dial Someone (;4)111(1 have Iwell 
(4:1-m(ed fi-oill 

leive  ol'Shri.Ktti T-10 1  
-cd ;~n ill'o casc. a 11 

111al lic wa" 
rMILC it"'Ot'. 

wa t,-\. 	lie ONe~'011k:kl 111k; os 
lim-MA 

j 01 

lAosm 
ww~ (fit t. cit. 

9. 2000 at I all, I c a 
0 10100. "will JIM,  ull 

SPM 
arri al 

tF" 3 1 M ()i t 2.1~ .2000.jklsl bol 

.11 Sb1i.Kqj 'I'min 

Sill.i.) MAII -11.1milder. 

to 
Sill i.S.N.6ovoi 

jwt at'vcn( 
~000 th"It Stiri.k(,J on,  

-w.d 

	

%Vas illi* 	oll 
V1,  ScOO( 

lit" ul.K1110 

11) 



W; it  jqiol ~ 	 V ill I wvc ilO 
eficv ,  fjilll 

no to send somebody to r 	
C 	

home 	
a slatelliet 01 

110 has lj.\l ltanagaf 	 s .1).MaJiti t"I"Cr  'Y  vidl  1110  po, 
die of 	

. 1tinuter and go 	 sent.- ure, of otrice wm 
le  lix 

	

a t 110  rt:port about 1,110 Oo 	 S aist) not 
.j1iri.KOj Tana stating III 

I  he  Ciosure of ofrice on Illat daY-
hx,;  not mentioned abou 

the I:D Packer Of tile 
off ice on t1lat dIY. 

qatcment of 0 (1 _ 
no. 13-37 	

ale(, 9. 1 	to submit thc 

xide t1lis Off" letter  
S. ',iuj.D.\jajumd,-,r wa 	 oil  that (lay. 

, usliA Itoy EDDA A.P.SeCti-SO  sialcment of Shri-s V 	
B 2/StajT ilated 23.10.2000 

subillits a repoll that r")IIti.KUj 

9. Shfi.D.-,,,jajujllder 
Nide his LAND. 	 Illat Cliquily about the elo"tive  of OfIl"  

bsent from duty on 2.8.2000. He "a"11-4  
Tana Was 3 	 Urce of igorm.11jon Nva' not ma(le w Will. 

%vas not ll'Ale. 	I 'le  "o 	
f C."ents it is clear glat A-P-'Scct 1-S-'O  ~vasnoi  

	

- above sequence 0 	
Ision "'ith 

From the 	11ili.D.NWullider Ilied to cover it Ill ,  i ll  eol" . 
at the off 	 arriv,11  Of ,c  

	

(in 2.9.2000 slid III"' 
turned up 	

just  II(A o rt; tile 	
followiiig 

illa 	 isunic S, T-113. 	T 	 %-jail it) as.. 	 OW 
SJjri .'\'Ijjtlln(lVr all() 

. 
wed 111C 	

i10 ~ Jikkllw 	
Wit ~;611'lwtl 	

Will. 
ot it 	 \\aS  

proccdulc it)[ rC0IW 	 Of illforillati( 	
lJol discloScid 10  

as 11w SOUNU 	 itid the offil;c 
investigation of the closu":  of 111" 0 	(firection W& 	

"tletj to hit,,, 
as a 	 ded 0111N,  after Npeated 

111ii arg'UnICTI t  is untenable. 	 \VQr%; VCCOP 

)f olic 	and one 11)  P"k",  
1 COM 	

A fice'. 	
-Ice. order w1ittOl 	

will Ilas slat'Al that 
thi" W1 

The tAlargIQ ,r  in  hi,., '~,Jljncle 	

. 	b-cit' (22 cllafge(l rol 
11 lie can,iQd out 110 1" i-s 	C 	

ollice, and 
3,j  to  rv)p;:n the closed I"  %vl"c 	hi,, .11;14. of 0111ISSIoll in III % 	 '0' Col.  all. 

r pciiaiiw to 	 jc 	"tiolls IM)" .' a 
tioning or Post I  rvn&  to  ;()vcr  up the non fulic 
o  ground for lenioncV. 

ofrl,:cr 311(1 1 find n - 	

.1 	
SIMId!" Ill.o."al, 

111.11 111C, 	
'IgililW 	

)J'~Wisiolls 0  ating the I hercliv ~Aol' 	 ~: 

	

to dtily I 	 itUIV090 	oil 
ind that Ile I' a- 1101  sllo%vll devo  I 	a\~.-afd 111C 1)U111"llynclit of S 	 cred 1111 ,111c'r 

C  S 
 (Colldt,cl ) ItItle,, 1964. 1 do livivbY 	 W(C) Italla', 

L 	 aw: Io 	
AS 

tor onc 	 almllillo his fjjjur~' 

I 	

Ow cffeLt of POS 
that Illis %\ill rol 11. 

I 	 (J) , ~\ / 
ji 

I 

I 

	

Or 
44 
 0.'.. aj, q 	 jk--  wAd 
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The Cht&f POStr-aster General 
ff-i'. Circle, shtllong-793 001 

Sub:- Ippeal against 

A IV 

VMr,  

punishment order 

Respected Sir, 

4'tth due respect and htable submission, r beg to state that 
the Lips rtanagar being seated on a highly dignified chair, has done 

a great injustice to not Js such* I 0A Submitting the f011oloing appeal 
Utth the pray and hope that r will get right justice from Your goodself, 

The DPS Itanaoar charge sheeted me under Rule-16 of OCS(ccl) 
Rules165 vtde his Aremo. ArO. 8.370 dated 9.10-00, a copy of which Is 
enclosed as annezure- A I one, AP, is U was not signed, X refused to 
Oubatt defence statexent. ffe t .hen supplied the sa-me which is enclosed 
as annexure 8, 

do aVotn served a fresh charge sheet on the some matter makin ,7 
*OR* Change frox the previous one, but dte not drop the earltor char.ge 
sheet. The CerOx COPY of the same is enclosed as annexure-01 &02, 

j?or pro-paratton 
O -f X y defun" stat"Wnt Jr  want*d to examtne the 

P.P. Of Brt Xoj rana s  a8i 
Per 00-r instruction (2) below Rule. 16 of 

CCSICCA) Rule8165, as ihat was-a vital document'  because the charge 
'gas about Collusion With him. 

SO it 'gas necessary to examt ne the 
docun ents submitted bp him and also to examine his statement and I 

that 

' 
of the gpp v obta' tned during the time of enquiry, tor recollection 

But the ~earned DPS refused it vtde his letter 110. B-370 dated 20-11.00., the rerozlfopy of wht e  
I is enclosed as annexure -D, By such refusal lie dented reasonable Opportunity of self defence and thereby natural I 

Ju8t .1ce was deprived 4f* 

0 

5. 	Wanted eztenston kof time uPto middle of j4n/01 r ol. subm i ss i on  
Of defence St4teMent a a the . month..  of December -is the 

I 
 busiest month 

for the inspecting officers,. That 4160, the learned DBS did not 
acceed to o  

60. 	1 subiat t te COAbt n ! d 	
I 

ed defence statement dated 8.12-2K,, covertn,g 
both the twaos. which tV enclose4 as annexure..E. But the learned DPS 
did not refu te the arguments rat'sed by me, for his conclusion 
th e decfaton,

~ 	

to 

40 
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7. 	1 wanted heartn,# 'Of the case in terms of 001 instruction 

,be2ow 1u2e 16 vtde my ,  letter dated 2-2-01 j, the Ueroz copy of 

io,hjch ts enclosed as annezure--F. But the lenrnee DPS thouqh 4 V 

not'refunc tn wrttttng but did also nof agree to that. perhaps he 

feared that tf enqutrIj was held * the charges would not be proved. 

80 	

. 
The learned -nPS Itanagar We hts Afemo. ffo. B-0770 dated 10-12-01 

"arded me the punishment of StOPpags of one tncrement for one year 

which is enclosed as annexure-4. In the said memo. he dtd not 

include charge sheets and my defence statement which ought to have 
found place tn the same, Also he did not refute the arguments . 

raise$ 

by me. However the Xerox copy of the charge sh'eets and defence 

At4t#Aent have been produced by me as annexure. A to F. 

90 	The charges are:- 	 ~ .-I 

that I dtd not carry out the official order but relteved 

Sri Koj fana,0  SPM A#P, Seett e  

(tt) that r engaged an unauthortsed person tn his Place- 

(M) that I dtd not tnvesttgatG on the closure of AsPe Sectt* 

80 on the prertous day* 	
o 

too 	jj*Vardt4g ohargo (t)jV abqPeo I strongly ?'u ~ d that I dtrf not 

relteve Srt Koj Tana, I dtd not countersign the charge reports nor 

subx1tted any document to that effect, There is no documentary 

evtdoned that I relteved Sri Koj Tanao Sri Tana in his wrttten 

statenent adattted that he had no alternative but to go whether hts 

leave 048 granted or not. He went of his own. The order was to 

reopen the closed pfftce (annexure-81) Atch *as executedo SO ft 

can t t be said that r dtd not carry out the official order and 

relieved 41j'rt Jroj Tana..So the charge does not sustain* 

As regards charge (it)' above it is also not fact, Before r?er)arture 

his verbal approval was obtained which he also dtl not deny in the 

discusston of~ order (annexure-G)o Rather he clearly admitted tn 
Al A 

par4 2 Of tXPUtatton of charge sheet datel 9-10--2K (annexu re-B7 that 

hts.verval approval wa.11 obtained. So this charge also eo6e not sustain. 

As regards charge (ttt, l a  it is not based an metertal facts, rt t4~khe 

fancted statement of ~he learne -1 DPS, fits manifestation as if every 
tW 

,?t4tng has been rutned. ,  But the story is dtfferent.rt is not unriets 

vhat does he mean to tivesttgate on the closure of the A.P,'Sectt. SO 

on-ihe previous eall , The tnctdent happenel on 2.8-00. So the question 

of tnverttgatton on closure on prevtous eay 4,e. 1.8-00 does not arise. 

It to also not true t ~ at I 4t.uxxt dtd not anqutre the case. It was 

ask* ,!. offtetally only an 21-9-001M to enquire and subjfttt detatlefl 

report (annexureF-P) 	The detatled repor 

' 

t was submitted on 27-9-00 

and 23-10-00 vtde annexure I &V. In the Wer dated 2.8-00 (annexuvp—k 

it jo*8 asked to reopen tbe cloqed PO and nothing wd-N aakOe about 
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-j  TA4 annexure of clearly Speaks for Itself, His orde r was 	
W-1 

and the necessa 

	

	 COPWRO' d with FY rOPOPt tnttmattng the factual event,& was submitted 'On that Very day itself which was Sufftctent for the purpose,, onl y  the statement of of SIsrt Jroj Tana and S. Rat were left which wereAl SubAkitted later on 
27.9-00  and 25- 1 0-00. It was not 4 Case of abstroott o., lr*bbOPY / burpJary/fraud, So a  big report dtd not come UP, It Vas a 0480 of 

desertion. The report about Physical verification 
Of Cash 8 taJIP OtOq and the 

06rc,umstancOs on which Sri rOj Tana Closed the Offt!# was Subxtt .ted on that Very day tt881f tdo 2--8.00 which wa 
I 
 a Ott# sufficient for t: 

A48 
'I 

do' 	
he purpose,,' So It can't be said that no enqutry The learned ' 
DPS strongly claims that it was asked clearly tn J ,th# order '(annexure ' -*I) to hold OngUtrye But the sajd c""P~ r  

Al 	
bear& no 

40 nOthtAg was nOntloned who reported about Closure of the_ office *  so t ,  
DA the ftFst 

. 
d4yorhat 	t  was  not  Possible to contact that reporter 

:Is. what jr meant to say the source of tnfori4 tton, 
"Is  learned  DM holds that it was a aertou8 lapse, but 

how 

q  Though not asked the SOU Moto report Covering the required aspects ox was 
- ~Jfb,%ttted on the first day tt8elf, Thus the attrtbutatton that no *nqutPM 104A made does not stand '.. ftsetly, because the rhport with necessary information, #gas subattted on the same day of the tnc'tAeAt and.,8*ConiEZ,Y detatled reports  were submitted on 27--g-oo and 2,5-1' 0 f4nnezure.. 	Orj The 1' 	 0!70  earned 4DPS stands an that no engutry was map, but the documentary evidence (annexure. r it) proves to the taxts contra;oy, Nis contention that no enquiry was A4de'wtth staff has 
4180  no base. AP Sectte is a single handed no delivery PO having staff strength SPN I and EDP 1, ffe,#068 to ah oto th 4 t as if enquiry 

'Was  lncoxPl*t*  for NaRt Of contact with so many  
.-1VS1d.e8 SM KQJ ?4114 the 8tatexent of on 	

members of staff, 

lY EDP Staff 1040 also obtain&!!. F0  tPted to 08 t4bltsh his stand on fancted story and punish iy any 
means which reflected in my defence statement, so this Marge also do*,# 40t '" At&* 

. 
r and all the ch arges are dt8proudd o  

110 	Xt 'gas ROAttoned in the defence statement as to the OtrOug8tances wh y I had to obtain verbal approval of Dps to Uttltse the service Of OIS X40 9  

129 date 
900  11,0M make p ra wtse comments on the Judgdaent orddr 
-d 10-12-01 (anneJur#- 9). LA. para 7 of the same it was stated that Sri KOJ A"an4 dtd!not repop.t about Closure cf the office I Aut.the Closure report was informed to me by the DPS himself vtde 

~AlOtt#r dated 2-8-oo (dnnexure-FI). So  it t s ~- -  
I necessary to discuss  T - 

134, 	As regard& P4' ?Oa 8 !of Judgement orddr *  the statement of Sri Sushil Rat (nominee) Z'DP a  was obtained and 8ubXttted on 23~.?&.00 
It Could not be ob atned on 27-9!-W perhaps htsA appotAtment 

Ivas t*Pxtnated on return Of regular "E  Sri Anil Borah, 



P, 

re '  garde 
papa  9 Of Judgement ordep (annexure. It to admitted that yrt 

	

an  #7'41"00-  #0  4"v"trq joas adkd 	XOJ Tana was absont fro* d for 
in the Order dated 2..~00  fanntzure.,ffy) hF

t8 absent report Was subwttted on that very 
day ttsel,, 

along 0j 
th other facts which Was 844,ftctent 	

PUPPOse* ffhen 
-&2 detailed( enquiry report Was submitted 

asked for vtde anAdzure 	
for th e  

on  27-9-00 and 2,1.jo-00 Igtth  
,statement Of S/SrI KOJ Tana and S. Rat 

As regards PaPa 
. 

10 
into the egg's 	(1)  It is not true that I was directed to e4quirt 0 of  CJo8 uPe of -APSectt. SO - reopen It (annexurejj) . 	 On 2-8-00, but only to 

Itex (2) and 0) are adAitt1d, Ztex 
Sri  S*V* 00gol  Vas 0110ved 	 (4) 

04  Obtaining verbal approval of DpS, rt 
' 
ex (5) 

aePP.Pt Va# that Srt Tana Was not abeent 
frox th but 10as absent frojR offi ce. 	 station 

stat0ftent 

	

	 Pen (6) is 
admitted. rtex (7),The #.ft of Sri KOJ Tana Was obtained and se report date,4 23~..10.00 

that 	 nt. rt was mentioned in the SO did not func ti on on  2~).8~00.  1  ton  (a)  is 4dAttted, rtem fg). Aro enquiry'  wa8 made as not a8ke order dated 2-8~00 and also it W48 not men 	
d for in/ the 

reporter. gold 

	

	 ttoned Who was the first ever report 
day 

itself Which ioas 	
191 th factual event8 was submitted on that sufficient fop the 1purpose. 

AS regards par*  
of Jus9exent order, -Sfctte PO did 	 it is a '1jt ttt 6d that AP 

not function  0$ 2-8-00  but the alle to cover up vith Sri KOJ Vana is not 	
gation about trying befope  j1k 

arrival and WdAt away 800n 4f#er, The Ols Afa t, 
true * 1r0J TaRna arrived just ~ 

fO110101no day. jrt i s  not  fact 	 &gas engap@V 
Of a Closed offt' 	 that procedure for "&open ing  

f/t lot th th e 0. 	ce Was not  fO2lOWed# The 0/3 Mail W48 ce cash 	 We 84tjVFt*,f 
POW that no t4vC,&tIp 

"14P et0f AM' 164rned DPS eMphastsed on the 
ation Was Made* According 

thtnP V48 Wasted due to non submission 
Of 

'detail to htit as if every 
day. But 	 ed report on the firs t the first day repor t xzz subxttted~g 0 Was  
WP08*0  In the orddr also (annexurell) 	 sufft0tent for the 
be bl'"d 

	

	 It 1948 not 
asked for so r can't & ff"ever elaborate report z0as sub at 2-1--10-00 (4nnexUpe  r & j) So 	 tted on 27-9—oo XXXX and 44d4& Th &  Ap Se  Ott" 	it can't be said that no enquiry was 

,PP 18 a single handed no eelt ue., Orftod.  00APP'tatng ffSt4bjgShAen t of Sp&  I 
and E.Dp I* Sri Shushil Rat was not the P&Pular zDp. Fe waP

l Working as nominee 
Of Sri Anil Borah, rn the Order (annexure.Ni) 

"PR-t-tArs reported c.Zo8u, it IS Clear that no mention 1948 made who I tntO'on the Same day I? 
` Rr rAO SO. and 4JSk I t was not 

a sked to enquire ae lfo The annexure #1 
speaks for itself, Th e  Ord" 1048 to reopen th4 80 and no enquiry 0104PIM xantfests, 2wh e 	 which the annexure ffl 

'ttaelf Atch Was quit& 'factual events loere furnished on that very day 
engutry,p thdYlstatexant o 

~ Ufftctent . 1hen asked later on about detOtled 
-~i S/Spt XOJ Tana and Of S. Rat were - fOrwarded (annerUr#,..,r & 't 

04S J14deo  So the  Char' 	
So 

tt Is not 	
obtained M d 

t ~ud "lat  'to  InVOSt-toatton 
gel 	non Perforojing inve8ttpatton does not 	84at fte Oat* th4 taPgUNent 'is untenable 18 not 

.8 U 

t o  

Oft On 
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10) 

fhY UAtOA4b2# h48 not baen lo-gtCally discussea, rt wa.3 	Wto mako 
me gutlty by any means whether or not copered by fac t ual,  --events. 

17* 	As regar4s para ~ 12 of judgenext orldr(annexure-4) it is stated 
~th4t the orddr to reopen the closed 50 was carrted out. There was no 
Cover up to the non functioning of the office rt actually did not 
function as revealed from my enquiry reports 

?a* 	The leanned DPS once charged under Rule-16 vt4,t Memo Yo, 8_370 
Iatdd 9.10-00 (annexure At) Again he charged for the same charges. on I 
9-11-00 (Onnexure 01) without dropping the earlier charge sheet, It 
took loag one year to come to 4 RAX&AX conclusion., ffe did not gtve 

me reasonable opportunity for examination of'vttal document,' He .,Itd 
not 4110A extenston of time, Also he cttd not acceed#o -  the - request for 

heartng ol the case* le did not fefute the tkaxpexx the paras ratse-d. 

by me in the dpfence statement. ffe concluded not on matertal'facts 
an4also not on logtcal discussion and counter arguments on the4  ralse-

by me * FO staply,*nulffted my ariguments as untenable Put Johy untenabl, 
AQ reason could be stated, for that. It ts clear that he came to the- 

conclusion on obsttAacy and on fancied story, The entire process is 

whtmatoal and vtttated, So it may be charged for that. 

~ The story tn brief is as follows. 19 

Sri Koj Tana applied for 15 days paternity leave on the ground 

of his wife's -,advanced stage s  who was at home town Ztro *  far 

away from rtanagar.. 

Doctor gave the expected date of delivery on 4.8-00 and On tha 

very day itself she gave btrth of a daughter., 

0) There was none to look after her at the home t own 

d-) Srt Tana's leave was refused and he fell tll and subattted m/ 

on 2.8-00. 

The O;vtstonal mm The staff posttton was better than the paste 
pfftce wa.s  full staffed then. So one could have deputed.from 

that office ttself to reltevo., 

Sri roj Tana closed the Offtee OA 2-8-00& 

P) r juas aaherl t work as SPM though tt was not necessary# 

h) r joas in coAtpr Iston to go to Stichar to arrange accommodatton 

of my daughter to enable her to Conttnue studye 

t) r obtained We verbal approval of the learned DPS to utt2tas 

the service o~f 0/8 Mail. Beport wt.th  factual events was Sent 

to WS on th 0' axe day, 

r W48 48kOd 01  iciallk on 21-940 to Sabfilt W41jed 18fiq air# 
report with 4atement of tkz  both the Offictala. 



k) I subutttedi the same on 27.9-00 and 23-10-00 

1')fhe OIS Nall worked as SPN thrtce before that vtz. at Setju8a 

Rupa and KalaktaAg. 

Its servtce was frequently uttltaed tn case of shortage of PA 

staff at 90 and laharlagun SO *  

Al AN and ED noittnessA are a8etgned full $1" fledged PA dutp at 
FO and SO&, In 10 they work in bill branch,, regtstra tton and 

dp*04 post counter., 90 comptlatton 0  rogtstratton recetpt and 
despatch and in U recetpt, otihtn full knowledge of the learned 
DPS', Jut no objectton t8 ratsed, 

0) Srt Koj Tana deserted thd offtce on 2.8-00 abd returned after 

one months But surprtatngly no action was taken agatnst htf. 
This goes to prove tmunse btasnes8 of the learned US. 

was charge sheeted though r followdd the order of, reopentng of 
the closed office. 

wanted to exastnef the uttal docundnts for prepatton of id 
defence statement. 

P) fhe learned DPS refused to show thdi vt tal documents o  

f subattted defence statement 

t) The learned DX could not refute the argumew's put by me tn my 
'defence statement. But he puntahed by for nd not on the bast* 
of Ad tura2 Juattce. 

I 	 . 

20, "' r atenttoned U my defence statleaent that the DPS Itanagar t8 

displeasod upox me for some reasons* Vhese are:- 

At the ttae of honourable CPMG 11 3 tnspectton tn the year 2000, r 
frankly confessed about some non-funettontng BOs ta course of 
dt*cLwaton, At thts the honourable CPNO was very xVch surprtsed 

and vigorously pursued wtth reopentng of those JOs. The'learned 

DPS blamed me foritnvttt#g unnecessary problems,*  He was very much 

annoyed wtth ad. Stnce that tnctdont he ts gtaing me troubles anI 
harrastng me tn many vao mtsustng hts offtctal pooer. Ife threateneds 

me sany ttmes to place me unded suspen.otton. 

I 
Zrt Irento Ite ffonourable Itntster, Personal Idntntstratton and 

I  rratntn'g, Govt. of Arunachal Pradesh called at the restdence of 

the learned DPS o4 one ntght and charged hta for gtptng hta some 

lalse WOW Worutton. rhan r was at rtanagar o  r was called 

at Ats resteence at late hours of that ntght. ffad r wanted r 

could have avotled' that, But r dtd not do so as r thought tf r 

would not go then1the M ntght be tn trouble, so r attended. le 
succumbed to th ' 6  FOnourable Ntntstep and 4  I 	 P0109tsed. 
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~jj restjence at about xtd ntght and Paaadd WAOJ@rOO 

ated. r could ate tag The problew was solved but he felt humalt 

night that revange of it would be taken Upon me. 

ng shortcojitngs prevatl tn the 4ugooaaA4 21, 	The follolot 

Charge sheeted on the same matter second time wtthout dropping the 
earlier cha~ge sheet. 

U) Dental of reasonable opportuntiy-! ~ , 

11t) Dental of heartng without showing valid reason 

tv). failure to refute the jidfence argument' s para wtae, 

v) Concluato)f on fancied statement, 

'~2* 	That str, the puntsh#e4t order jo;s' .  completel -y on.,  peragnal, gruOge s  

anO en' 	 ot oi , -, th 	 nat.4rd2z J444m, As angor. hatered 	mtty,an4 Y~ 	 d..b48t ,$ Of 

such I would pray to'your honour'th,at you -wo'uId- bo. kt4_-,  enough to 

jWV~~ the ghargeq :. wIth refqrqnoe, top ..-the do*uxdntQPV,,6vtd$4ce* zrVxXA 

Orgu"s ts and counter arguments jqtth 'due care ano' ~agprd to natural 

JUSttC* and set astde the arbttrary - ,order of the -,DPS' *Ad for such 

ess the hunble appealant shal -l"Over pray, act of Vour.ktndn =ZkOIX 

Ytt# profound regardA m  

Yours fatthfully 

D. NAJIUDER 

ASP Central Sub—dtvtston 

hat. 
-tv 	t P,;;;;t P., 	 Pastghat,, Arunachal Pradesh 

791 102 

COPIM t# SIR- 	
dupltcat* wtth I 	The Dtroo,tor-Pi,'Pota-I Services 	Itanagar 

the earliest. request 9& 

XJ JUNDER 

ASP Central Sub.dtvt3tOn 

,pastghat-791 102 

I 
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DEPARTMENT OF POSTS 
OFFICE OF THE CHIEF POSTMASTER GENERAL, N.E. C IRCLE 

SHMLONG-793 001 

NO. STAFM094/02 Dated at Shillong, the 01. 10.2002. 

ORDE R 

Appeal  preferrid  by  Shri Debal Malumder formerly ASPOs, ~ub:- 

Itana 	
Vt gar, now  ASP  (HM Agartala against the order of punishment 

issued  - by PS, -  Itana-aar vide Memo No.B-307 dated 10.12.2000 
510poing  Qrty-jncremg-ntgf th L)Mclill [Qr oilg-vear ffolli the  dilig It 
next falls due. 

Shri Debal Majumder was earlier proceeded against under Rule-16 or 
CCH WCA) Rults, 1965 vide Menko-No.B-307 dated 6.11-2000. The charges levelled 
against Shri Debal Majumdar are as follows:- 

Shri Debal Majumder, ASIII(C), Sub-l ~ivislon, Itanagar was 
direct4to .  proceed to A.P. SectL S.O. and re-open the otylee 
after taking inventory of the offlice Including cash and stamps 
and to , remain in charge of the oMce till an alternative 
arrangement was made vide this office Memo No.B-307 dated 
02-8-200,0. This arrangement was made on receipt of telephonic 
Informaiion from EDDA, A.P. Sectt. S.O. Shrl Sushil R6y, at 
about 11-15 am. on 02.8.2000 that Shri Koj Tana, S11M, A.P. 
Sectt. S.0 did not attend duty on 02.8.2000. 

(H) 	Shri Koj Tana was not absent on 02.8.2000 and Shrl Debal 
Majumder, ASP (C), Itanagar relieved Shri Koj Tana on 
02.8-200 10 without any proper leave from authority. He also did 
not carry out the investigation on the closure of A.P. . Sectt. S.O. 
on the previo'us day and attempted to cover it up in collusion 
with Shri Koj Tana or on his own Initiative. 

As such Shri Debal Majumder, ASP (C~ Sub-Division, 
Itanagar' did not carry out the order of this offlce and relieve 
Shri Koj Tana, SPM, A.P. SectL S.O. without authority, and 
handed over charge of A.P. Sectt. S.O.' to an unauthorised 
pvrson. 

(iv) Shri De al Majumder, ASP (C), Itanagar did not maintain 
devotion to duty and violated the provision of Rule-3(1)(il) of 
CCS Co n'd uct Rules, 1964. 
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The Disciplinary Authority Le. DPS, Itanagar, ongoing through the 
ts of the defense submitted by S,hri Majumder and with due regard of all relevant fac 

caw issued the order of punishmen 
' 
t against Shri Majumder of stoppage of one 

increment of the official for one year from the date it next fell due vide Memo No.B-
307 dated 10, 12.2000, A  

J 
Shri Debal Alujumder preferred the appeal against (lie order of 

puniAment issued by the Disciplinary Authority. 1, the Appellate Authority, having 
gone through the appeal as well as all other relevant records of the case have 
juTivedat the following decision: 

a) 	Ithas,come out dean from the defense statement as well as the 
-'order of the Disciplinary Authorit which ~ has cited the y 
statements of the other important witness. in this case Lcthe 
EDDA, that-Shri Majumder had helped Shri'Koj Tana, SPM, 
A.P. Seat. &0. to relinquish charge on 2.8.2000 concealing the 
fad that Shri Tana was absent from duty on the day upto 1500 
hm Shri Tana had already absented himself from his office2on 
the day during itsworking hours from 0900 hrs. upto 1400 hrs. 
While Shri Majum'derwas despatched by the Divisional Office 
to make an inquiry into the case, he deviated from the 
responsibility entrusted Whim and instead tried to shield the 
SPM from the consequen ce of unauthorised absence. 

b) 	While this is itself a serious -offence Shri Debal Majumder 
further added to his lapscs by directing the O/S Mails Shri S.N. 
Gogoi, Itanagar to take charge of A.P. Sedt. S.O. during 

absence of the regular Postmaster. This order was in 
contravention of his authority and in clear contradiction of 
directive issued to him by the DPS, Itanagar. It is quite clear 
that Shri MajIumder exceeded the mandate given to him by the 
DPS and tried to belittle the ~ lapses of the Postmaster in leaving 
his duty without authorisation.'The case was handled casually 
by Shri Majumder ignoring the fad that sudden absence of 
official from, duty might have caused serious public grievance. 

C) 	Shri Debal Majumder concealed the fact of the absence of Shri 
Koj Tana from.duty on 2.8.2000 without authorisation in his 

2 
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first reportl Howev' erit became evident that Shri Majumder 
sent a mislf'ading report to shield the SPM as he was again 
directed to 6iake affin4uiry by the DPS.' The report submitted 
by Shri Mai umder dated 23.10.2000 with the statement of the 
EDDA'cleaied all the confusion created by Shri Majunider 
hinnelf an d established beyond doubt the unauthorlsed 
absence of Shri KqJ Tana. 

	

3. 	1, therefore, have n~o doubt that the charge against Shri Debal 
Mijumder has been established "allegation that the charged official was not given 
Rdequate opportunity to access t1 li.e relevan t documents is also not convincing to me. 
I am confident that by giving access to the personal rile of Shri KqJ Tana would not 
have helped Shri Majumder in' any way to bring further evidence against the 

	

4? 	However, I have also gone through the past records and noted that the 
service was not un-satisfactory. With this reason, I would like to take a lenient view 
and give him further chance to Improve his performance. With this objective in view 
I " reduce the punishment of stoppage of one Increment for'one year to stoppa e of 
one Increment tor 6 (six) months without any cumulative effect. H;. 

RX CHATTERJEE) 
Chief Postmaster General, 
N.E. Circle, Shillong-793 001. 

Shri Debal Majumder 
ASPOs 
( Through DPS, Agartala 

Copy to: - 

 

 

 

Shri Debal Mai umd ~ r, ASPOs (HQ) 0/0 the Director Postal Services, 
Agartala Division, Agartala.' 

The Director Postal Services, Agartala Division, Agartala. 

Ile Director Postal Servlces ~ Arunachal Pradesh Division, Itanagar. 

0 Mce copy. 
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Yk  
Th r% Mr4M r*ln r- 13 t% e--^ -1 

A. 	&Z 

0/0 tba - Diractor Genciral 
I 

Pcoartmont of posts,, Indi a  

Now Dolhi. 

(Througb proper channel) 
I 

Subs- Petition against decision of the appoll,-I te  
authority, 

Vonotatod Sir* 

With due respect and h=blo su];rilis:~ion, 1 bog to state th at I 
have boon the victim of a  groat  inj ustice. To got justice,  I appealed  

against that injustice ' ~o ti)o appoll atoj6 au tho  ritY with discussion 
of I  full facts with docuiaentary evidences, but that authority # though 
mitigated tile injustice , but did not give weir-ilt.-Llgo to the arguments 
and documents pmduced by me, As such,, I cm subnitting this potion 
before your goodsolf witi-,, the pray and hope that I will got justice  
now, 

2* 	In stc0d Of illulYjratc discussion, 3: cm. suhmitting copy of the 
zppallatc ordar dated 1-10-02 -  with copy of my --ppeal dated 4-1-02 along 

with thb/ enclosure.-2.Tho charges wares- 
W that I did not carry out the offici al 0,-dor but roliovocl Sri 

KoJ Tnnsi o  SPM 1,,,p, Suctt, 

(U) that I angagod an unauthorisad person in his place. 

Ull) thaL I did not inVU ~;LifJ.-ito oil tile clo:~uro of AP Soctt, s,0. 
Ort,tho previous,' day. 

.30 	As regards cLiarc- 	the appellate authority cmic to-conclu-sion 
thilt I rcliovod Sri <oj Tmo concealing the fact that Sri Tiana was 

-3  absent fr:)m duty upto 1500 hours and that I shieldo(I tile SPM, But 
tho actual -fz~ct is ditforent. In my report dr-ited 2-8.00, 1 clot-irly I 

LaQntionad Wint Sri T a was not absent but oxprossod his inability 



1 -2- 

wv&ntiriuo,, the C:~ py 0 	which is enclosed herewith as annx.-K.' 09~ 
On  Jir- was a ~rxcx-i to r ,.:tL;rn tD duty but lie was unwilling, In his writire,  

s  atu4i nt lic; v- ~Iriiittcd -iat he had no other alternative, but to go tl 

Ubathar his .1cave was gr,-ntod or no. t, He went on his own. I could not 

dr&Ki him to duty by '  fDrcc~ Wil-It the MP stated in his written statement 

I '  zlso mentioned in m y ro 
I 
 port dated 23-10-00 (r-mns.-J). He was absent 

from duty but not from the station, lie was moving from SO J* to HO 

and Divisioncil Of -Ac.-icc@  deserting from duty, I verified cash,, stzmp 

certificates etc. on 2-8-00. The SO account will reveal that there 
,was no,  uork on 2-8-00. Sri  Koj Tana did not sulmAt relinquishing - charge 

rclyztts to md, but he submitted direct to DPS offi6a and HO, on his 
oun. Ho did rot submit to no for countorsionaturo as he ur4arstood 

that I would;X not countersigr, 

41 	The 011S mail was On'gaged on ,verbal approval of the DPS. In the 

mamo. dated 2-8-00 (annx- K) it was also mentioned clearly. Some times 

wo,  arc to act on verbal instructions without waiting for writton 

confirmation in case of cmergoncy and in tho service oxigoncy, The DPS 

did mt deny it in his discussion (annx-G). Rather in his charge sboat 

dated 9-1CL-00 tannx-Ai) lic clearly a&Attad in para 2 of th a inilbutation 

(an:-,Lx-A2). The OIS Mail was utiIised frequently at Itanagar and 

Nonarlagun in caac of shortage of PA staff, 12he DPS had full kno. wlc4EM 

of*tlic fact, I am submitting copy of his diaries for the month of 

Dec/2k and Fab/Ol as annx-L which will prove the fact . He worked Ps 

SPM carlitr also in 3 Sos, ~ Evcn the ED staff were utilisod in shortage 

of PA staff at Itanagar within the full knowledge of the DP S. Even 

in his office kkkx itself, the EDs are performAng the duties of PAs 

and still now t0is practice is going on. The appellate juthotity over 

anagar Memo No. B-370 looked this point. I' am submitting copy of DPS Itz 

dated .10.8-00 as an additional document as annx-M , in response to 
ol my Momo dt, 2-0-00 (annxK) VAlich 11so doas notdony tlint verb,. 

to utilisc Ols mail was not obtained. Howcvc-.r it claims t1lat 

there was no ap ~proval to .  koxxxkxb= keep -the post of Donyipolo in 
arge shce t. abcrjancop but U it is cliff'2ront issue and Mt in the ch, 

The disciplinary autho city awarded penalty 3ak only on the point 

tiiat I did not apqp&ixy anqu ra the case. 13ut* it.is  nz.)t true. I submittod 

try rL-ixjrt on 27-9-00 a ~d 23~ 10-00 (annx- I & J) whan askod to do 

a  s D 'o n .2 1- 	(annxj- H2) 41!~~i~ut the appollate author ~.ty over looked 

th 
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rot  

	

60 	'1 t Was necessary t-) exa-Ana tile written rtatcfjant ana 
Sri'S. Rai, for rtcolldctiop$ to pr Cpare my defence Also it 

w0r, ' n000550rY to oxaiiino t1io aocLu jan ts such har ~jo roports t  lonva as C 
qpplication)d and m/c sulx1i t tod by Sri Koj Tana as to ~hathor those 
were Countorsignod 'and forwarded by m a. All tho so wora iovailablo in 
P of Srl KoJ Tana , becau,so tlia case  was Processed from that file. By 
d=Y,irYj exazinations rcas~n4la opportunity and thereby natural justice 
was denied. The OPPOUCtc. authority, overlooked this point, 

wanted encPitY Of tile case as -par GO 	ructions below Rule-16 I inst 
"~DPS did no t. th  0 llow i t. od 	 Fba, tr u t1i could' .1i c-1va been r0veal0d # ' if.' it had, 

ne. Tb a OPP011ate. - a4thority overlook be 
ad th is point also. 

If 1 1  was at - faulto Sri Koj Tona . was also an offender. But. tile DPS 
tDok m action against him. This * point x was overlooked by the ,  
appellate .  "authority. w  

PnlY t6DX days were 101 t fo r wife of Sri Koj T'na, 4 	to give birth 
Df a baby. Sb 0  was at kia homa town,, far away from I 'is HQ and there 
was ro no to-look after her, Bu t paternity leave Was re f u ,-,Qd, lie  f 011 
sick and suixai tted. M/C. Zvon -than, tiic% -Dp S shO wed nD least humanity. 
Th a app . 01,1 a ta,  ou tho ri ty did no t consider this point, 

Vla WS C~Dkjld hl-,Vc ordcrdd for one licinci to 00 with no for toking 
Dvar t00 Charva of Lhc; SC in my 'presence. But i.ns-tr.,-)Cj 	asked n, a tD he 
WD rX 00 SP14 Xkx&Mk thiDuVI) it was not nocoss OrYo lic Ordorud ma to work 
und,o,r a JISG.~Jj ijj tile s cvil o stotion. Dut tliat I dicl 'I-ADt ri ~ fuso, To 
Parf:D=-My. fothbrly duty to ray' helpless *  daughter at other station, 

I obtain ad 5  da'Is. EL duly sanctioned at that tint a but an obstacle 
c-me on t1la way. Tbarelbre his verbal approval 	utilise to 	the service 
Of 01S Mail was obtained. The appellate authority did not consider 
th is po int, 

	

ill 	That sir, I -Ln pulviriting my,ho ld at YOut door for justice with 
ciL I  y3ur honour Louldo be kind ano 

. 
ugh to examine dee 	Lha the pray th, ply 

doc"iants and arqxiiants laid by me and would or-der a proper judgement 
blot tl)o humbi and -for 	 o-t4la-patitionor shall ever pray. 

Wi th worm rogards, 

oithfully ,  Yours f~ 

at 
D 

ASP 	Agartala 
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j!- 

To 
TW KaW;Pac vaxnanna" 

~V' 	I 	I 	 I 	% 

Dapaxtuant of Posts 	 140,  ~ j 

130W rialbiq  

Subs- patlt$on againat docialon of tho oppollato 

au tlx) ri tY0  

Vanaratad sit *  
Mth dua , rosp=t wU hwribla sWials4-ions X bag to stato that I 

protarrad a petition to your gaodsQlf on "11pa02 aUrdat tho gppol'I at* 
daCiziOn Of CPHG N*16 Ci=lo Shillong ordar No e  VZAFP/109w4/02 ntQ4 
10-.106*02*  To s;4ad up agttl4mant of tho =so#  X nuIx4jittad the.case,C~roud-
P=POV ChC=*l.P bilich was tDruarda4 to. CPMG xuNe  Circlat Shillono-Vida 
DV4',Agartala lattar NO*  82A., HaJumdar datod 13mll-02* 

'That sire  I ta - o a the varoa o f ratiramant =1 moy ,  not CoptIMIC 
upto ltxmwv—  au;Qrannantion, Tho puniW=ant boas umlor Rulo-16 ckr4 l  m 
Qrj~plry was ,  conlactoa tlzuVh I wantod. Now .  If I go on voluntM 
zutiramonte this will af-toct-ponsion bbich %Aagainst wo principla of 
Aul'aw 16 toc corauor." QNUixy* 

That si-re Z hQVQ 04scarr.01nQa fXDM C. O' tilat tho Potition NO nDt 
y4ro bown fowtiLdW to youg Cp0daQlte  Ja suche I Cm sulaoitting a copy of 

VW bcwo wir-h tho prtV for axpij-1itious sottloaont* 

That air*  my sorvice book is moving in connection wl .th,ny appocl 

~Cz6sa cad as 6uCh I M UnW10 to WCO 104VQ bUf0X0 MY X*ti=Ontv ~ AS such 

I ~WOU t. GAP '" LID US BotlItAQnta-of t1jQ CoaO 	
J1 

Witli P=f:)un3 ragcrdas 

YOUVIS faithfullyo 
V 

the 2 0-.1-03 

De . MAJUMDER 
X13P 

0/0 too OPS 
Agartala 
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LALHLUNA 	 A 

Di ,ector of Postal Services (HQ) 
01fice Of the Chief Postmaster General 
North Eastern Circle 

Shillong . 793 001 .JN01A PFOSr 

 

t-d 
793 001 

------ I.— 

1 0 MAR2C 
D,O. No-  ESPI,0/6-4165 

Dated Shi I 
Dear Shri Singh, 

It appears 
from Your letter No. A4-49/Thanlon SO dated 13-1-2003 

that  Shri KV. Ranga, P.A., Churachandpur was  further o -der that Shri K 	 Posted as SPM Than, 
Va'Phe" OIS (Mail) Churachandpur 
	

on  So  With  would hold the chi'rge  (,' SPM  ThanlOn -ill joining Of Shri 
K.V- Ranga. Further, it has been 

reported /ide your letter P ' O. - A.4-49/Thanlon SO dated 7-2-03 tha 
S 

t Thanlon So 
wa re-cl-ened on 16-1-2003 

but nothing has been mentioned about the date of joining o " a regular SPA4 * 

2. 'AD 
, 	 which may kindly be confirmed, 

The practice -:-f Mail Overseer holding charge as SpM I is' irregular-  Please review and terminate such existing arrangem 	 I higWy ensure  "Of 10  make any such arrangement in future. 	ents Immediately and 

Withregards, 

Vdoaoj 	
Yours sincerely, 

Shri R.K.D. S ghy. 	
ALFILUNA) in, 

Director of postal Services, 

Copy to  

The D.'.S., Aga,,al,'L'AizawL/Kollilneitallagar. '111C S.S.p.0s )  S111110118 and S.P.0s) Dharmangar. 
For infonnatiun and n ccessary action* 

as mentioned at Para-2 above. 

For chief Pos t r~ General, -c e—RIJIll".. 
N*E,. Circ e) Shillong. 

elell,,e 224922 t0l 224500 fRI 



Cca-,-IJ Adr-11i 	Tribunal 

011  MAR20 04  

GOW,11r1i PtInch 

IN TBE UNTRAL ADMDOTRATNE TRBUNAL 
(3UWARATI BENCH:: GUWAHATI 

In the matter of :_ 

OA NO.1 27.of 2003 

D ebal M azumdar ... ... Applicant 

N 

xxlzo 
V*gm' 

rivisio 
[T A "JAGAR-791 III 

Verses 

union of'hidia & 01's 
. - .. Respondent. 

WRITTEN STATEMENT FOP, AND ON BEHALF OF 
RESPONDENT NO-1,2,3 & 4. 

L wiawphniaw, Director Postal Services, Arunachal 
Pradesh Itanagar-791111 do hereby solemnly affirm and say as 

follows : 

I. 	That I am the Director p os tal services Arunachal 
Pradesh, Itfinagar and as such fully acquainted with the facts and 
circumstances of the case. I have gone through a 

copy of the 

application and have understood the contents thereof Save and 
except whatever is specifically admitted in this written statement 
the other contentions and statement may be deemed to have been 
denied. I autborised to file the written statement on behalf of all the 

respondents. 

2. 	That with regard to the statement made in paragraph 

4.1 of tile application, the respondent beg to state that the applicant 
served in the capacity of Asstt.Supdt of Post offices, Central Sub-
division Itanagar from 28-o8-1997 t o  18-08-2002. The Central Sub-

Division includes the district of East Si angwest SiangUpper 

Sub ansifi,papumpare,part-s of Dibang Valley, Pasighat being the 
ideal place for headquarter due to its central location. In order to 
carry out the work of inspecti on and others the headquarter was 
shifted to Pasighat from Itanagar and he was accordingly posted at 
Pasighat.The pay scale of Postal Assistant is Rs,40001- and that of 
Asstt.supdt of Post Offices is Rs,6500/- and hencethe status is 

undoubtedly higher. 

I 

0 

N 



3. 	That with regard to the statement made in paragraph 
4.2 of the application, the respondent beg to state that Shri Koj Tana 
was holding the charge of Sub-Postmaster A.P.Secretariate Sub post 
Office w.e.f, 1-7 -2000 (AIF) to 1 -8 -2000. He applied for 10 days 
Earned Leave from 02 -0 8 -20 00 on the ground of his wife's delivery 
confinement The expected date of delivery was 04-08-2000 who 
was at Ziro. His leave was not granted due to acute shortage'of 
staffs at Itanagar HO. As his leave was not granted and his wife was 
in delivery confinement, he got frustrated and in anxiety he was 
reported to fall sick. So,on 02-08-2000 he got relieved from the 
office closing the important office of A.P.Secretariate. The fact was 
reported to the Divisional Office Itanagar on 02-08-2000 

4, 	That with regard to the statements made in paragraph 
4.3 of the application, the respondent beg to state that the 
Asstt.Supdt of Post Office s(Central) Itanagar was directed to 
proceed to A.P.Secretariate Sub Post Office and re-open the office 
after taking inventory of.the office including cash and postage 
stamps. He was further instructed to hold the charge of the office till 
alternativ e arra ng ein ent i s in a de. 

That with regard to the statements made in paragraph 
4.4 of the application the respondent beg to state that Earned Leave 
for 5(five) days was granted to the applicant vide memo NO.B-383 

dtd 26-07 -2000.He extended his leave for 7(seven) days. There was 
no record showing the permission from the Division Office for 
utilizing the service of Over Seer (mail) for running the office 
during his leave period. 

That with regard to the statement made in paragraph 
4.5 of the application, the respondent * beg to state that without 
written approval from the authority, the applicant, Asstt-Post 
Offices engaged the Over Seer(mail) to run the Post Office by 
issuing the order himself Actually he should have hold the charge 
as per direction.(ANNEXURE-R). 

That with regard to the statement made in paragraph 
4.6 of the application, the respondent beg to state that since no any 
written order was issued from the division office for engaging Over 
Seer(mail) to run the A.P.Secretariate post Office for explanation 

- was called from the applicant for his act. The Branch 

&ITI~
Postmaster,Donyi Polo Vidya Bhavan wws Ordered by the applicant 

A - 	 tariate Sub Post Office 
,,,. f,.,.,,rjjniaw 	by himself to run the work of A.P.Secre 

41's A41 	stopping the work of the said Branch office is irregular, when there 
,4 ,C 	 2 ;uo, V17V 
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orders of the Director Postal Services, the question of denial or 
approval does not arise.. wwz~~~ 

Thatmith regard to the - statements made in paragraph 
4.7 of the application, the respondent beg to state that the work of a 
Branch Office cannot be ignored on the point of negligibility unless 
the Branch office is closed down. The statement that other works 
were carried out as usual is not true, when the Branch Postmaster is 
not in the office how could the work be carried out? 

That with regard to the statement made in paragraph 4.8 
of the application,the respondent beg to state that the applicant was 
asked to submit his inquiry report along with statement of other 

staffs for closing the Post Office on 02-08-2000 vide this office 

memo NO.B-370, dtd 21-09-2000-WaV19MV0. 

That with regard to the statement made in paragraph 4.9 
of the application,the respondent beg to state that the applicant 
submitted his inquiry report stating that Shri K6j Tana requested 
postmaster Itanagar HO to send somebody to relieve him otherwise 
he(Shri KOJ Tana) will have no alternative but to leave the office 
key with the-Postinaster and go home. Out of tension Shri Koj Tana 
fell ill and submit Medical certificate on 02-08-2000.The applicant 
has not inquired into the closure of the office.Shri Koj Tana in his 
statement has also stated no report about the closure of the office 
was sent, but that he reque'sted Postmaster,ltanagar HO to send 
somebody to take charge of the office otherwise he will be 
compelled to 

That with regard to the statement made in paragraph 4 .10 
of the application,the respondent beg to state that the applicant was 
charged sheeted vide memo.NO.B-370 dtd 09-10-2000 for not 
carrying out the order of the Director Postal Services and relieved 
shn' Koj Tana,Sub-postmaster A.P.Secretan'te Sub post office 
without authority and handed over the charge ofA.P.Secretariate 
Sub-Post Office to an unauthorized person. Hence, the applicant did 
not maintained devotion to duty. (AIWXEN%NJIPW 

%I- 

,Al. jawphniaw 

fAtI1 0,  Im ft 
5[*tRN';I 	tFirR 

Lyrec,, or Poslid Strricc,~ 

TAVis; 'O'l 
ITANAGAR-79111 1  

That with regard to the statement made in paragraph 4.11 
of the application,the respondent beg to state that the memorandum 
and statement of imputation duly singed on similar charges were 
issued on 06-11-2000.0mWWWWO). 

That with regard to the statement made. in paragraph. 4.12 

3 
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of the a pplication, the respondent beg to state that the official was 
not charge sheeted on new cases but copy of the same old chsrge 
sheet was provided after his letter wherein it was mentioned that the 

statement of imputations was not singed. 

That with regard to the statement made in paragraph 
4.13 of the application, the respondent beg to state that no 
procedure is prescribed for examination of files under Rule-16 of 

CCA9CCA) Rules, 1965. Moreover, the charged official wanted to 0 
examine Personal File NO.B.1170 of Shri Koj Tana. The charged 
official never wanted to examine any documents or records and 
since examination of whole Personal File of an official is not 

covered by Rules, his request was not acceded.(AXX9%URV"- 

That with regard to the statement made in paragraph 4.14, 
the respondent beg to state that no procedure is prescribed for 

e 
. 
xamination of files under Rule-16 of CCA9CCA) Rules, 1965. 

That with regard to the statement made in paragraph 4.15 
of the a pplication, the respondent beg to state that considering his 
request extension of time from submission of defence statementwas 
given to the charged official vide memo nol.B.370, dtd 4-12-2000. 

17, 	That with regard to the statement made in paragraph 4.16 
of the application, the respondent beg to state that he submitted his 
defense against the charges framed, vide NO ' - nit dtd 8-12-2000 and 

received on 20-12-2000 wherein he has contended that he did not 

relieved Shri Koj Tana, but he went on his own. He has further 
stated that it was not fight to refuse the leave of Koj Tana and that 

someone could have been deputed from Divisional office itself. His 
opinion is that he was unnecessarily involved in the case and though 

his offi ce was also in an important one and having heavy load, he 
executed the order. The charge against the applicant pertain to hi 

acts of omission in the re -opening of the office and trying to cover 

up the non-functioning of Post Office which is a serious lapse for an 

administrative officer.4"EXOREMW 

0 

Al .  jawphniaW 

Director 
Ai tilloclIP l  F  'vci 

. 

ITA14 ~ .NC;AR-79110  

is. 	That with regard to the statement made in paragraph 4.17 

of the application, the respondent beg to state that after careful 

examination of defense statement in detail becomes clear that the 

charges against the applicant stand proves and that he has not 
shown devotion to duty. In view of file proved charges against the 

applicant the punishment of StOPP39e of one increment for one year 

was awaf ded without cumulative effect. 

4 
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18. 	That with regard to the statement made in paragraph 4.1 8 !  
and 4.19 of the application, the respondent beg to state that the 
Appellate Authority, the Chief Postmaster General, NE Circle, 
Shillong vide memo.no.Staff/109-4/02, dtd 01-10-2002 has 
-expressed the opinion that by giving access to the Personal File of 
Shri Koj Tana would not helped the applicant in any,  way to being 
evidence againstthe charges. 

Further the Appellate Authority has observed that :- 

(i) 	It has come out clean from the defense statement as 
well as the order of the Disciplinary Authority which has cited the 
statement of the other important witness in this case i.e. the Extra 
Departmental Delivery Agent ~ that the applicant had helped Shri 
Koj Tana,Sub-postmaster, A.P.Secretarlate Sup-Post Office to 
relinquished charge on 02 -08-2000 concealing the fact that Shri Koj 
Tana was absent from duty on the day upto 15 00 hrs. Shn Koj Tana 
had already absent himself from 0900 hrs up to 1400 hrs while the 
applicant was directed by the Divisional Office to make an inquiry 
mto The case, he deviated fyom the responsibility entrusted to him' 
and instead tried to shield the Sub Postmaster from the 
consequences of unauthorized absence. 

(11) 	While this is itself a serious offence the applicant further 
added to his lapses by directing the Over Seer (Alails) Shni 
S.N.Gogol Itanagar to take charge of A.P.Secretariate Sub Post 
Office during absence of the regular Postmaster. This order was in 
contravention of his authority and in clear contradiction of directive 
issued to him by the Director Postal Services, Itanagar. It is quite 
clear that the applicant exceeded the mandate given to him by the 
Director postal Services and tried to belittle the lapses of the 
Postmaster in leaving his duty without authorization. The applicant 
.ignoring the fact that sudden absence of official from duty Might 
have caused rerious public grievance handled the case casually. 
Particularly in an important Post Office located in the state 
Secretariat. i 

(iii) The applicant concealed the fact of the absence of Shri Koj 
Tana fron). duty on 02-08-2000 without authorization in his first 
report, However, it become evident that the applicant sent a 

),misleading report to shield the sub-Postmaster as he was again 
irected to make an inquiry by the director Postal Services. The 

rtpoil submitted by the applicant dtd 23-10-2000 with the statement 
of the Extra Departniental Delivery Agent cleared all the confusion 
created by the applicant himself and established beyond doubt the 

Director 	 5 
Aiun ­ clt,,.~-I I4vi. ­. ­ / 
ITANAGAR-7911 V1 
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unauthorized absence of Shri Ko ~j Tana.. And hence, the Appellate 
Authority keeping in. view the past records took a lenient view and 
gave  him ftirther chance to improved his performance upheld the 
orders of the Disciplinary Authority though reduced the punishment 
of stoppage of one increment for one year to stoppage of one 
increment for 6 (six) months without cumulative eff-,ect. 

19. 	That the respondent have no comments to the statements 
made in paragraph 4.20 and 4.21 of the application. 

20, 	That with regard to the statement made in paragraph 4.22 
of the application, the respondent beg to. state that the allegation thiat 
the Disciplinaty Authonity maintained personal grudge upon the 
Charged Official is not true. The charges framed against the 
charged official are proved and consequent punishment wEs 
awarded. 

That with regard to the statement made in paragraph 4.23 
of tile application, the respondent reiterate the statement made in 
paragraph 14 of this written statement. Further, the statement of 
Extra Departmental Delivery- Agent reveals that Shri Koj Tana 
actually attended office at 3 p.m. The statement of Shri Koj Tana 
itself reveaN tbat. he had an opinion to leave office at any cost. 

That with. regard to the statement made in paragraph. 4.41.4 
of the application, the respondent beg to state that the charge Shri 
K01 Tana was relieved by the applicant has been established. This 
was done without the authority a-ad handed over the charge to in 
Over Seer (mail). Ile did not carry out the investigation on the 
closure of A.P.Secretaniate Sub-Post Office and attempted to: cover 
tile case In collusion with Shn' KqJ' Tana on his own. So, his claim 
that it Is far fi-om truth Is not true. 

That with regard to the statement made in paragraph 4.2 5 
of the application, the respondent beg to state that the charged 
official was actually. instructed to proceed to A.P.Secretariate Sub-
Post Offico and re-open the office after taking inventory of tie 
office including cash and stamps and he will rernain in charge fill 
such an alteniative arrangement is made. This instruction was 
issued after received of tolophonic information from the Extra 

	

k 	Departmental Delivery Age-tit of A.P.Secretariate Sub-Post Office. 
Instead of carrying out the order, the charged official handed over 

	

.41 .  jawphniaw 	the charge to over Seer (mail) in turn of which the work ofBranch 

	

fA71IF" 4tv ft 	office. huapered. At the time of extreme necessity and with 
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approval an,  Ov er Seer 	be engaged to look after the work of an 

a 	 Ivell. office.'Bu tin above, cas- no approval was 9' 

That with regardto the statement made, in paragraph 4 26 
of the application, thav respondent beg to state that Over Seer may be 
eftclage to hold the charge of an office with prior approval in 0 
extreme need. 

That the respondent have no comments to the statement 
made in paragraph 4.2 71 of the application. 

26 . 	That with regard to the statement made in paragraph 4.29 
of the application, the respondent reiterate that statements mad—D in 
paragraph 14 of this wnittep, statement. 

2 ,7 .  Iliat with regard to the statement made in paragraph 4.29 
of the application, the respondent beg to state that there was no 
approval pjven to engage an Over Seer (mail) to hold the charge of g  

A.P.Secretariate Sub Post Office. The Charge Official did what he 
liked at his own will. 

That with regard to the statement.,  made In paragraph 4.30 
of tl-je a ppli ca t.i on, the respondent beg to state that A.P.Se-cret ~Hilfl:e 
Sub-Post Office was under the Sub-Divisional jurisdiction of 
A-.stLSupdt of Post Offices and boving the inspecting officer of the 
office, he was instructed to conduct inqu"' for non-functioning Of 
office. on (12-08-2000. This is a part of his schaduled duty. As the 
applicant himself stated initnemse responsibility is shouldered, so, 
being a re3ponsible officer lie was directed for the responsible job 
pertaining to non-functioning of A.P.Secretariate Post Office. 

That with regard to the Statement made In paragraph 4.31 
of the appl ication ', the respondent beg to state tat in the inquiry 
report of this applicant it is stated that Shri K91  Tana did not 
attended office which is not true. The statcment of Shri Koj Tana 
was recorded on 02-08-2000 itself hifact the charge official did not 

inquire regarding (he closure o f off Ice but coyicentrated on poirit of 
presence and absence of KOJI Tana. The charge report singed by Koi, 
Tana and 0ver Seer on 02 -08 -2000 proves flmt the A sstt.Supdt of 

PO's, the applicant, relieved Shi-I Koi Tana and made Over Seer to 
At. lim-plinlaw 	assumed die charge, of office.(ANNEXURE-LX). 
Atz's, ;5M #41 

**'qml 	t-in;m" 
Direrior 	&! s-i 

At 	ivisi ,-  I 
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3 () . 	That with regork-1 to the,  Staternent made, Hn paragraph 4.32 
of the applicabon, the respondent beg to state that th5re Is no 
records indicating the visit of Shri Ko ~l Tana to Divisional Office 
and handed over the relinquished charge report.--.. 

31. 	That. 'with regard to the statement made in paragi -ppli 4.33 
of the application, the respondent beg  to sta te  th a l 1, 	1 I 	 fter caref 
examination of the case, both the Disciplinary Authority and the 
Appellate Authority acted as per rules on the subject in connection 
of Disciplinary and Appellate decision based on lindings. Hence, 
the allegation that the Appallate Authority did not decided the case 
impartially andjudicially is not true. 

32 	That the applicant ;is not entitled to any. relief sought for In 
(he application and the same is Jiabl-v to be dismissed with costs. 

V E R I F I C A T 1 0 N 

T., Ms.M.lawphalaw, Director Postal Services Arunachal 
Pradesh Itanagar being duly authorlised and competent to signed this 
verification do hereby solemnly affirm and state that the statement 
made in paragraph I of the application are true to my knowledge 
and belief, those made in paragraph,2 - 37-Abeing matter of record are 
itrue to my imform ation derived, there from and 'those made In the rest 
are humble submission before the Hon'ble. Tribunal. I ha.ve  riot 
suppressed any material facts. 

And I singed this verification on this the ~ day of Ce  4Dn~5 

f lawphniaw DEPONAT, 
Mimi, ;3M ft 

4TT"TMC-r :R * '37iR. twwR 
Direrior Posted S#rdrei 

Aluo"C4-.] rivisio-j 
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O.A.No.127/2003 
Sri Debal Majumder, 
S/o.Late N.K,Majumder, 
ASP(HQ) 
0/0 the Director Postal Services, 
Agartala. 

-Vrs- 

Union of India & Others 

.............. Applicant 

... ........... Respondents 

'Me humble applicant submits the rejoinder as follows. 

The applicant begs to state that he received the counter reply on 

8.7.04. Mention has been made about many annexures with w"-  , but no ,,same 

copy of the same was annexed with the copy received by the applicant 

On scrutiny it appeared that those were not referred to the annexures 

submitted with the OA of the applicant. 

That with regard to the statements made in paragraph 1 of the 

counter reply, the applicant begs to state that he has no comments except 

that denial of statements should be based on logical arguments. 

That with regard to the statements made in para 2 of the counter 

reply applicant begs to state that he agrees with the admission of the, the 

Contd ....... P-2 
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respondents that the status of ASP is much higher than that of Postal 

Assistant(PA). 

That with regard to the statements made in paragraphs 3 of the 

counter reply, the applicant begs to state. that he. admits the statements of 

the respondents, except that leave was not granted due to acute shortage of 

staff. The DPS Office was full staffed then. 

That with regard to the statements made in paragraph 4 of the 

counter reply, the applicant begs to state that he received an order from 

DPS Itanagar on 2.8.00 to reopen the PO make inventory of cash etc. and 

remain as in charge of the office. As his journey to Silchar was inevitable, 

he obtained verbal approval for engaging O/S Mail. 

That with regard to the statements made in paragraphs 5 of the 

counter reply the applicant begs to state that he admits that the DPS 

Itanagar granted him 5 days EL from 7-8-00 prefixing 5-8-00 to 6-8-00, 

further thethe extended leave for 7 days. As his journey to Sitchar was in-

evitable in connection with the study of his daughter, he was not in a 

position to work as Sub-Postmaster A.P. Seette. PO (to be manned by 

PA cadre).As such he obtained verbal approval of the DPS. The DPS did 

Contd ........ P-3 
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not deny it (Annexure-C).Further he admitted in the charge sheet dated 

9. 10-00 (Annexure H of OA). 

That with regard to the statements made in paragraph 6 of the 

counter reply, the applicant begs to state that he received the orderjust 

before 3 P.M. of 2.8.00, There was no time to obtain formal approval. So 

he obtained verbal approval which is supported by Annexure C and H. 

Sometimes on the exigencies of service, we are to act on verbal order. 

That with regard to the statements made in paragraph 7 of the 

counter reply, the applivant reitertates the statement in paragraph 7 above. 

He further adds that the work of Donyi Polo B.O. was not stopped. There 

are two officials working in the said B.O. The O/S Mail was holding the 

charge of BPM. In his absence the B. 0. work was performed by the other 

staff (EDDA). In case of leave granted to one hand in B. 0. having two or 

more hands, the B.O. work is managed by the remaining hand(s). 

11at with regard to the statements made in paragraph 8 of the 

counter reply, the applicant reiterates the statements in paragraph 8 above.. 

Contd ........ P-4 
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That with regard to the statements made in paragraph 9 of the. 

counter reply, the applicant admits the statement of the respondents. That 

was the first time that the DPS asked for enquiry vide his letter dated 

21.9.00. 

That with regard to the statements made in para 10 of the counter 

reply, the applicant begs to state that he enquired the case as directed by 

the DPS on 21.9.00. He submitted report on 27.9.00 and 23.10.00 with 

written statements of Sri Koj Tana and of Sri S. Rai, the: only postal staff 

of the PO(Annexure F & G of OA). The circumstances under which Sri 

Koj Tana closed the office was discussed in the report. The report about 

cash,stamp and other valuables was furnished on the 2.8.00 itself The 

report about closure of office was received by the D.P.S. who in term 

intimated me. 

That with regard to the statements in paragraph I I of the counter 

reply, the applicant begs to state that he admits that he received the charge 

sheet dated 9.10.00. The circumstances under which charge was assigned 

ContJ ......... P-5 



to O/S Mails has been discussed in other pai-agraphs. In the charge sheet 

the DPS admitted that verbal approval was obtained. Ile applicant- does 

not admit that he did not maintain devotion to duty. 

That with regard to the statements in paragraph 12 of the counter 

reply, the applicant begs to state that he received another charge sheet 

dated 6.11.00, with some changes of that dated 9. 10.00, but the earlier 

charge sheet was not dropped. 

That with regard to the statements in paragraph 13 of the counter 

reply, the applicant begs to state that he denies that the same old charge 

sheet was provided (Annexure H & I of the OA). 

That with regard to the statements in paragraph 14 of the counter 

reply, the applicant begs to state that he requisitioned for the P/F of Sri 

Kqj Tana, as a document. His leave application, charge reports, his written 

statement and that of Sri S.Ral at the time of enquiry were filed in 

ell 
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his PJF. So it was a vital document to examine for the purpose of 

defence. It was necessary to examine their statements for recollection. 

Also to see if the leave application and charge reports were forwarded by 

me and if were countersigned by me. The DPS denied examination stating 

that there's no provision in Rule-16 for examination of documents which 

is not correct ( Annexure-I of OA). Here the P/F was requisitioned for as 

document. 

That with regard to the statements in pai-agraph 15 of the 49A-

counter reply, the applicant begs to state that the statement if; misleading. 

The punishment order was issued on 10. 12.2001 (Annexure N of OA) 

while the DPS states to have appointed 10 & PO vide Memo No.B-383 

dated 11.4.02. That relates to other case, which is still pending, 

That with regard to the statements in paragraph 16 of the counter 

reply, the applicant begs to state that he wanted extension of time upto 15- 

1-2001(Annexure L of OA) as the month of December is the busiest 

month for inspecting officers. But that was not received before I submitted 

defence statement on 8.12.00. 

Contd ....... P-7 
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That with regard to the statements in paragraph 17 of the counter 

reply, the applicant begs to state that he submitted defence statement with 

logical arguments(Annexure M of OA). It is fact that he did not relieve Sri 

Koj Tana who went on his own submitting leave application with M/C and 

relinquishing charge report direct to the DPS Office. When doctor gave 

the expected date of delivery by his wife on 4.8.00 so the DPS should not 

have refused 10 days EL to him as his wife was at the home town far away 

from his station of posting and there was none to lookafter her. He was 

perplexed and out of tension he fell ifland reported sick on 2.8.00 and 

stopped work. He stated that he had no alternative but to go whether his 

leave was granted or not. He could not be dragged by force to his chair, 

but he went on his own. The applicant re-opened the office by making a 

temporary arrangement utilizing his O/S Mail. The PO started functioning 

from 3.8.00. The applicant reached - the PO immediately after receipt of 

order on 2.8.00 but the counter business of that day was closed by that 

time. 

That with regard to the statements in paragraphs 18 of counter 

reply, the applicant begs to state that the arguments raised in the defence 

statement were not refuied with logical discussion but the punishment 

Contd ...... P-8 
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order was issued arbitrarily. The DPS came to conclusion on the points 

that no enquiry about closure of the office on 2.8.00 was made, that Sri 

KqJ Tana turned up at 3 P.M. and he was relieved by the applicant 

assigning charge to O/S Mail. But it is not the fact. Sri KqJ Tana reported 

sick on that day and stopped work. He was moving from A.P.Sectt P. 0. to 

Itanagar H.O. And DPS Office, This way he turned up again at 3 P.M. but 

he could not be dragged to duty. He stated that he would go to his home 

town whether his leave was granted or not. So the applicant verified cash, 

stamp etc. and made inventory, reported the matter on the same day about 

correct balance of cash etc. which was quite sufficient for the purpose. He 

made a memo on the same day asking O/S Mail to take charge who took 

over charge on the following day i.e. 3.8.00. No other report was 

necessary. When asked for enquiry by the DPS vide his letter dated 21.9.00 

(Annexure E of OA) the same was submitted with written statements of 

both S/Sri KqJ Tana mid S. Rai (Annexure F & G of OA). 

20. 	'Mat with regard to the statement in paragraph 19 of counter reply 

the applicant begs to state that findings of the appellate authority is not 

judicious. His contention that P/F of Sri Ko) Tana would not have been 

helpful is notjustified. The P/F was having the written statement of S/Sri 

c6N 

contd. ..... P-9 



N 
	 ol 

--- (9)--  

Koj Tana and S.Rai, obtained at the time of enquiry which were necessary 

to consult for recollection to prepare defence. That was also having 

the  leaveapplication and charge reports. It was necessary to examine if' 

those were forwarded by the applicant with his counter signature. So it 

it urt e was requisitioned for as a document The appellate author' y f h r 

opined that the applicant concealed the fact that Sri Koj Tana was absent 

upto 3 P.NL of 2.8.00. But this is not fact The applicant reported the fact 

in his enquiry report dated 23. 10. OO(Annexure G of OA) that Sri Koj Tana 

was not absent from station but absent from duty. In the same report 

(Annexure G) it was mentioned that there was no transaction on 2.8 . .00 

except petty amount of stamp sale by Sri S.Rai. The O/S Mail was 

engaged on verbal approval of the DPS, which is in practice in Arunachal 

Pradesh. 

That with regard to para. 20 of counter reply, the applicant has no 
comments. 

That with regard to para 21 of counter reply, the applicant begs to 

state that the counter reply has been submitted by Sint. M. laphniaw the 

present DPS Itanagar. But the incidents happened during the time of Sri 

R-K.B.Singh then DPS who had personal grudge on the applicant due to 

Contd ........ P-10 
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reason mentioned in OA. For that he harassed the applicant in many ways 

abusing his official power. 

That with regard to para 22 of counter reply, the applicant 

reiterates the statements in paragraph 20 above. 

'Mat with regard to para. 23 of counter reply, the applicant 

reiterates the statement in paragraph 20 above. 

That with regard to para 24 of counter reply the applicant begs to 

state that the circumstances under which he was unable to hold the charge. 

has been explained in para 4.4. of the OA. There was extreme necessity to 

engage O/S Mail there and for that his verbal approval was obtained, 

which the DPS did not deny. The B. 0. work was not hampered due to 

engagement of O/S Mails. Ile B. 0. work was managed by other staff 

(EDDA) of the B. 0. 

That with regard to paragraph 25 of counter reply the applicant 

begs to state that Sri N.K.Bania, O/S Mail worked as SPM Mechuka for 

more than a year. When there was extreme need to engage him for more 

than a year.,,$o it was in case of A P. Sectt. P. 0. also only for a short time. 
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That with regard to paragraph 26 of the counter reply, the applicant 

begs to state that it is fact that O/S Mail was engaged as SPNI/PA many 

times ( Annexure —S of OA ).Same practice was adopted- in Manipur 

(Aimexure T of OA 

That with regard to paragraphs 27 of counter reply the applicant 

begs to state that the reply of the respondent is not to the point of para 

4.28 of OA which relates to enquiry under CCS (CCA) Rules while 

respondent states about denial of examination of documents. 

That with regard to para 28 of counter reply, the applicant begs to 

state that he engaged O/S Mail on verbal approval of the DPS which he 

did not deny in subsequent papers, rather admitted (Annexure C & H of 

OA). The respondent did not touch all the points in para4.29 of OA. 

That with regard to para 29 of counter reply, the applicant beg, to 

state that the reply of the respondent is not to the points. As inspecting 

officer, the applicant is to inspect the PO and not work as SPM to be 

manned from PA cadre. Ile enquiry report for non-functioning of the PO 

was &-nished vide Annexure F & G of OA. 

Contd.....P-12 



N 

That with regard to para 30 of counter reply, the applicant begs to 

state that the reply of the respondent is not to the point. Further it is not 

fact that the statement of Sri KOJ  Tana was recorded on 2.8. 00. His 

statement was recorded at the time. of enquiry after receipt of order 

dated 21.9.00 ( Annexure E of OA), Also it is not the fact that charge 

report was signed by Sri Koj Tana and O/S Mail. Ile O/S Mail came on 

3.8.00, Sri Koj Tana submitted relinquishing charge report singly.Also 

it is not the fact that the applicant did not enquire the closure of the 

office.The reports submitted vide Annexure B,F & G are quiti~ sufficient. 

That with regard to paragraph 31 of counter reply, the applicant 

begs to state that Sri Koj Tana himself deposited the charge reports and 

leave application with WC to the receive and despatch branch of the, DPS 

Office. No record is maintained for personal appearance. No action was 

taken against him for his absence from duty for 25 days. 

That with regard to paragraph 32 of counter reply, the applicant 

begs to state that the reply of the respondent is not to the point. Both the 

disciplinary and the appellate authority did not take. into consideration the 
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Annexure B,C,FG and H of OA. Also that Sri KqJ Tana could not be 

dragged to chair. In his written statement he admitted that he had no 

alternative but to leave for his home town 

34. 	That with regard to paragraph 33 of the counter reply, the applicant 

begs to state that he may be granted the relief sought for., 

VERIFICATION 

L Sri Debal Majumder, S/o. Late N. K. Majunider aged 59 years 

6 months, resident of Agartala previously employed as ASP Central Sub- 

Division, Itanagar now working as ASP (HQ), 0/0 the DPS, Agartala, do 

hereby verify that the contents of the rejoinder are true to my personal 

knowledge and belief and that'I have not suppressed any material facts. 

Signed on the .... I ... 5  .... 0  .......... day of July 

two thousand four. 

rPLICANT 

I 


